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(See Rule 42) 

ii The Central..  Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	I 
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Respo dent(s) 

Advoc4e for Applicant(s) 	j73f 
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Adpcate for Respoadent(s) 
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Issue notice to show cause as 

to whytthe application shall not be aitted. 

Returnable on 21.2.00. 

(J7  
Member 	 Vice-Chairman 

Heard i'.A.KaRoy,learned counsel 
for the.applicant. 

Mr.B.S.Basumatary,learned CGSC 
submits that he has not received any 
inst±ucion. 

Application•js admitted. Issue. 

usual notices. Returnable by 22.3.00. 
Listori 22.3.00 for filing of 

written statementand further order. 

Member 

20.1.00 
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Notes of the Registry 	Date 	 Order of the TribunaI) 
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Written 	statement 	has 	beex 

à.ubmlfed. Srve' copy ofthe writter 

statéetit the counsel of the 

applicant. 

List for hearing on 15.5.2000. 

In the meantime the applicant may submit 

rejoinder if so advised. 

leg 

r 	 I 7  

4 

14 	L- 	 IfC4 tk 
_v 	(_ e 	/ 2O •' 

') ,y 

i L2!2 

!22.11. List on 19.12.2000 before.the 

Division Bench as prayed for by the . 

learned counsel for the applicant and 

since like matters are already referred 
to Division Bench. 

cWL( 	
10 
	 Vice-Chairman 

CL 

19*12#011 	On the prayer of counsel for the 

parties case is adjourned to 29.1.01 

for hearing. 

1Lber 	 Vice..chaian 
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O.A. No. 17 of 2000 

Not of the Regidry 	Date ( 	 Order of the Tribtna1 
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Heard 	learned counsel 	for 	the 
parties. 	Hearing 	concluded. 	Judgement 
dictated 	in 	the 	open court, 	kept 	in 
separate 	sheets. 	The application 	is 

allowed. No order as to costs. 

Membe 	V  Vice-Chairman 
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• • CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

17/2000 

	

O.A./XhX No, . . 	. • . Of 

29.1.2001 
DATE OF DECISION 

Shri Asoke Kurnar Sann.igrahi, 	
PETITIONER(S) 

ADVOCATE FOR TFU 
PETITIONER(S) 

VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

,ML.B.S.Basumatar 	Addi. C.G.S.C. 	ADVOCATE FOR THE 
• 	RESPONDENTS 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON'BLE Mr. K.K.SHARMA, MEMBER (A). 

.1. 	 - 

1. Whether Reporters of local papers may be allowed to see the 
judgment ? 	 • 	 • 

.2. To be refrred to the Reporter or not ? 

3. Whether theirLordshjpg wish to see the fair COPY of the 
• judgment ? • 

4 141hether the judgment is to be ciculatéd to the other Benches ? 

Judgment delivered by Hon'ble Vice-Chairman,. 



AK 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 17 of 2000. 

Date of decision : This the 29th day of January, 2001. 

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K. Sharma, Member (A). 

Dr. Asoke Kumar Sannigrahi, 
Scientist - 'C' 
Defence Research Laboratory, 
Tezpur (Assam) 

By advocate Mr. A.K. Roy. 

-versus- 

1. 	Union of India, 
Represented by the Secretary, 
Ministry of Defence, Govt. of India, 
'B' Wing, Sena Bhawan, 
New Delhi-HO 011. 

..Applicant 

The Director, 
Department of Personneal (pers-5) 
Research and Development Organisation, 
Ministry of Defence ' B' Wing, Sena Bhawan, 
New Delhi-hO 011. 

The Director, 
Defence Research Laboratory, 
Post Bag No.2, Tezpur. 

.Respondents 

By advocate Mr. B.S. Basumatary, Addl. C.G.S.C. 

0 R DER (ORAL) 

CHOWDHURY J. (v.c.). 

Entitlement of Special (Duty) Allowance is the issue 

'raised in this application. The applicant is holding the 

post of Scientist 'B' group A Gazetted post under the 

respondents. The Ministry of Defence, Defence Research and 

Development Organisation invited applications for a number 

of posts including for two such posts of Scientists ,B' in 

different Research Laboratories namely Tezpur and Jodhpur. 

The applicant is a resident of Midnapore, state of West 

Bengal applied for the said post and in due course he was 

selected for the said post. By an order dated 31.8.89 he was 

appointed to the post and by the same order he was directed 
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to report for duty to the Director of Defence Research 

Laboratory, Tezpur. Pursuant thereto the applicant joined 

the post on 8.5.89. On his posting the applicant was also 

paid Special (Duty) Allowance as was admissible to the 

Central Government Civilian employees. The said allowance 

was however stopped from October 1996. The applicant applied 

to the authority for continuation of the said allowance, 

failing to get any relief from the authority the applicant 

moved this application. 

2. 	The respondents denied and disputed the claim of the 

applicant. According to the respondents the applicant was 

recruited as Scientist 'B' for Defence Research Laboratory, 

Tezpur as per the advertisement No. 17/RAC/88 published by 

the Recruitment and Assessment Centre, New Delhi, an agency 

H responsible for recruitment of personnel in Defence Research 

and Development Organisation. The applicant who was a Senior 

Research Assistant at All India Soil and Land Use Survey, 

Bagalore before joining the post of Scientist 'B'.According 

to the respondents the applicants not eligible for grant 

of Special (Duty) Allowance and for that purpose referred to 

the decision of the Supreme Court in Civil Appeal No. 

3251/93 and some of the Government instructions issued from 

H 	time to time. 

H 	3. 	We have heard Mr. A.K.Roy, learned counsel appearing 

H on behalf of the applicant and Mr. E.S. Basumatary, learned 

Addl. C.G.C.S. for therespondents. Admittedly the applicant 

is a person hailing from Midnapore, West Bengal i.e. outside 

the North Eastern Region. His selection was made through all 

India selection. The applicant on selection was posted at 

Deence Research Laboratory, Tezpur. He had to move to Tezpur 

on posting. Mr. A.K.Roy, learned counsel for the applicant 

has drawn our attention to the decision rendered by this 

Contd.. 
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Tribunal in O.A. No.136 of 2000 (Santosh Kumar N.V., Vs. 

Union of India & Ors.) decided on 20.12.2000. 

4. 	Considering all the aspects of the matter and on 

perusal of the Government Policy we are of the view that 

the applicant is entitled to the benefit of Special (Duty) 

Allowance and the impugned action of the respondent.s to 

exclude the applicant from the benefit of special (Duty) 

Allowance are not justified. Accordingly the respondents are 

directed to pay Special (Duty) Allowance to the applicant 

with effect from October, 1996 i.e. from the date the 

applicant was denied Special (Duty) Allowance. The above 

exercise shall be completed by the respondents as early as 

possible preferably within a period of three months from 

today. 

5. 	The application is accordingly allowed. There shall, 

however, no order as to costs. 

C 
(K.K.Sharma) 	

(D.N. Chowdhury) Member(A) 	
Vice-Chairman. 

trd 
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III THE CETRtL AD4J 'TISTRAT IVE TR1T.UNAL 

JIQHAT I BENCH 

(an application under section 19 of the A%ninjstrative 
Tribunal Act 1985) 

Original Application NO. - /2000 

flr. Asoke Kumar 3annigrahi 
- 	

... .. .APPLICANT 
4V_ 

Lhin of India and others 

.....RESPONDENT5 

I N D E X 

Si, NO. Leuments 

 ApplIcatIon 

 Verification 

36 
. 	 .Annexure - A 

4, Annexure - B 

50 Annexure - C 

60 Annexure - D 

 Anneure - E 
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For use in the office :- 

Signatur 

Date  
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.2 fli THE CEiTTRAL Ail4fl'TISTRATVE TRIBTJNAI.1 ri 

GUWAHTI BTCH 

(An application under section 19 of the Aninistrative 
Tribunal Act 1985 ) 

	

0 .A.NO. 	J__/2000 

- BETWEEN - 

Dr. Asoke Kumar Sannigrahi 

Scientist -'C', 
Defence Research Laborato±y, 
Tezpur (Assam) 

..APPLICANT 

-AND- 

thion of India,represented by the Seetary 

Ministry of Defence , Govt. of India , 
'B' Wing, Sena Bhan 1 New Delhi-hO Oil. 

The Director ,Department of personnel (Pers-5) 
Research and Development Organisation, 
Ministry of Defence , '13' Wing, Sena Bhawan, 
New Delhi -110 011. 

The Director ,Defence Research Laboratory, 
Post Bag N0.2, Tezpur. 

RSPONDENT S 

PartIculars of order against ihich this aplicat±on 
is made  

This application is not directed against any 

particular order but agai.nst the action of the respondents 

in non-payment of special duty allowance to the applicant 

slflce October 1996 onwards. 

Jurisdiction :- 

That the applicant declares that the subject 

matter of the application is within the jurisdiction of this 

Ron' ble Tribunal. 

x± Limitation :- 

That the applicant also declares that this 



application is made within the limitation period as has 

been prescribed under section 21 of the Administrative 

Tribunal Act 1985. 

4. Fact of the case :- 

1) 	That the applicant was appointed as Senior Research 

Assistant on 11.1.84 under the All India SoIl and Land 

Use Survey, Biglor, lThen he iRs working as such he came 

through an advertisement In the year 1988 pubiished.by the 

Defence Research and Develonent Organisation in the daily 

l  Indian Express' for the post of Scientist 'B alsongwjth 

some other post . In response to the same the applIcant 

submitted h-Jis application through proper channel • Beit 

stated hert-that there-were two posts vacant - one at..Tezur 

and other at Jodhpur, It.1 also to stated that the said. 

post is Group 'A' Gazetted post aad having all India 

Transferjbiljty • 

ii) 	That after being selected for the s&id post ,the 

Bespondent N0.2 vide his letter datéd28.l2.881formed 

the applicant aboit reconuiendation of his nme for the..post 

of Scientist -'B', After completion of medical examirntion, 

the applIcant was offered appointment vlde letter dated 

24.4,89 and was directed to rport at Tezpur . Initially he 

was offered appointment on adhoc basis ,but subsequently 

vide letter dated 31.8.89 he was appointed on regular basIs, 
y.e 

on condition of twoprobatIon period. From the appoIntment 

letter it is very much clear that he may be required to 

serve anywhere in India and also outside. 

Copies of the letter dated 28.12.88 and 

appointment letters dated 24,4,39 and 31.8.89 

are anneed herewith as Annexures -A,E and C 
- r espect ively. 
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H 
That immediately after the appointment the 

applicant was posted at Tezpur and as a ScIentist (which is 

a civilian post) rendered lis service in several places of 

Noth Eastern States . Initially he is Sciitist -'B' and 

thereafter promoted as Scientist-'C', As the applicant was 

appointed from out of North Eastern State in the post of 

oup 'A' Gazetted and was posted in the North Eastern State 

he was gIven Special Duty Allowance (in short 8) and he 

received the same upto Septnber 1996 • But thereafter same 

has been stopped and since then he is not receiving the S1 

inspite of the fact that he is fully eligible of getting 

as per Govt. Of India's policy and circular. 

That the applicant also states that his parmanent 

resident is under Midnapore dIstrict of West Bngal and he 

was selected and appointed in the present post when he was 

working as Senior Research Assistant under the All IndIa 

SoIl and Land Use Survey at Bngalore . Hence he is not a 

resident of the North Eastern State and is eligible to get 

the special duty allowance I 

That the SON has been stopped the applicant approa- 

dhed the Respondentx NOW and came to imow that in this 

regard no direction has been received from the Rspondent NO.2 

and hence the sane will not be given to him mmijtk untill 

and unless decision from the said authorIty come . Being 

aggrieved the applicant sent one representetion to the 

Respondent NO.2 on 26.8.97 . But ,as no response is made by 

the said auhtority the applicant sent.another letter dated 

23,7.98 requisting to allow him to draw SD 

Copies of the representatIons dated 26.8.97 and 

23,7.98 are annexed as Annexrefl and E 
r es pect i vely. 
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That inspite of the tio representatIons no 

conuiunication has been made frothe end of the respondents 

and hence he submitted one representation dated 5.7.99 

to the Respondet NO.3 and yet another on 24.8.99 • After 

the aforesaid two representations the Respondent 140.3 

vide his letter dated 2.3.99 informed the applicant that 

the matter has been zjWR§jm referred to the Respandet 1102 

and a s and when t he do ci sio n will corn e , h e will 1) e informed 

about the same 

Copies of the representations dated 5.7,99 

and 24.8.99 and the copy of the letter dated 

2.9.99 are annexed herewith as Annextires-

F,G and H respectIvely. 

That the applicant states that though he has 

submitted repeated representations to the respondents 

praying for justice but till r 	ixi decision has been 

taken In this regard and hence f or last three years he 

has been deprieved j6f getting the benefits of SJ. Be it 

stated that in his representations also mentioned about 
dated 4/5 th march,1999 

the circular/issued by the Deputy Commissioner (Finance), 

Leridriya Vidyalaya $anghathan 	which clearly reveals 

about the Oulicy of the Ministry of Finance,Departinent of 

xpendit ur e regar ding payment of SEA an. d eligibilIty for 

that a s iras communicated vi do dr cular NO. F. 130-46 /KVS/ 

Budget/Part_Il dated 25.9.97 and in the Ministry of Finance 

and Deparent of Expenditure OM 110. 11(3)/95_E 0 11(B) dated 
12.1.96 

One copy of the said circular dated 4/5-3-99 

is annexed herewith as Annexure -I. 

vili) 	That the applicant states that decisIon communi4' 

in the foresaid circular is only reflect the decision and 
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polIcy of the Ministry of Finance , Expenditure Department 

In respect of the eligIbility for getting ZDA as is appli-

cable to all the Central Govt. organisation and hence 

the appi1cnt is very much eligible for the same . •Lspite 

of that ,the respondents has not taken the decision in 

case of the applicant for last three years and accordingly 

delaying the matter deprieving the applicant from his 

legitImate claIm and hence he approach this Hon'ble Tribunal. 

5._ OUflds f or re_e .- 

I) 	For that as the applicant has been from out of the 

North Eastern States In the Group 'A' Gazatted post and 
has been posted in this region he Is entitled to get SDP 

as per the Govt • of IndIa' s poll cy 

ii) 	For that as the applicant' s service Is liable to 

he transferred any where In. India and out side , though 

he has been costed in this rdgion immediately after his 

appointment he is entitled to get SDA, in as much as he 

has not been appointed for this region alone and also as he 

has been appointed from other state and his parmanent residt 

is out of this region. 

Fbr that as other sixmi simillarly situated person 

who has been appointed from other region and lateron trans 

ffered to this region áe enjoing the said befit the 

applicant is also untitled to the same benefit though he 

has been posted in this region ,immedlately after his 

appointment 

iv) 	For that as the Govt.of IndiaSs circular is fuU 

applicable in his cast,the respondents are liable to YO  pay 
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the applicant the special duty allowance 

For that the action of the respondents in flon-con, 

sdering the clm of the applicant Is 11~y much Illegal 
and unsusthjb1e 

For tha t the action of the respondents is illegal 
, 

unjust and whimsical in as much as they have stopped the 

SDA to the applicant without any reason whatsoever. 

For that the action of the respondents is violative 

of fundamental rights of the applicant as has been guarejte 

under Article 14, 16 and 21 of the Constitution of India 

vIll) 	For that the action of the respondents is not 

maintainable at any rate and Is liable to be set aside and 

quashed In lImine. 

60 	Detail of remedies availed :- 

That the applicant declares that he has taken 
recourse to all the remedies avaIlable to him but failed 

to get justice and hence there is no other alterntive 

efficatlous remedy open to him other than to approaeh 

this Hon'ble TrIbunal, 

Iatter not previously filed and /or pending 
kefore anourt:_  

Tha t the applicant further declares that he has 

not previously filed any application ,Writ petition,or suit 

r egar ding the mat t er b ef or e a fly court 
, a ut hor I ty or any other 

bench of this Hon'ble Tribunalnot any such application , 

Wrtt petition or suit is pending before any of them 

Reliefs sought for :- 

Under the fact and circumstances stated above 
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the applicant prays for the following reliefs :- 

1) 	to direct the respondents to allow the applicant to 

draw special duty allowance since October 1996 and onwards. 

to pass any other order or orders as Your Lordships 

may deem fit and proper 

cost of litigation. 

9, InteriM relief. if_anz ;- 

Under the tact and cir cumst ance s the does not 

pray for any interir relief 

10 •. 

Particulars of Indian Postal Order :- 

1) 	I.P.O 140, • 	- 	1-197767 

ii) Date of issue :-

Payable at 	- c 

List of enclosures :-

As stated In the Ind1 
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V_ER_Ij__qJ I_O_N 

I, Shri Asoke Kumar Sannigrahi, son of 

5-t-v aged about 	years , working as scientist _' C' 

under Defence Research I1horatory , Tezpur,(Assam), 

resident of 	 , Dist- &nitpur, P.0- 

(Assam) do hereby verify that the contents of paragraphs 

ito 12 of the application are true to my personal 

knowledge and belief and that I have not suppressed any 

ineteEial fact of the case 

And M sign this verIfication on this the 
1 -1 VVI day of 	cri 	 at Guwahati, 

Place 

1te 	:- 
IGNAT TJRE OF APPLICAIIT 
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I Xc! 

No, 4 /9S /RAC/88 
• Government of India, 

Ministry of Defence 
Defence Rsearch & Development Orgn., 
Recruitment & Assessment Centre, 
Lucknow Road, :inarpur, 
DELHI - lID D07 	-• - 	- 88. 

Pc - 	
;atrw& Lk 

.• 

/ 	-c 
• 	 Sub: RECRUITMENT TO THE POST OF SCIENTIST '8' IN DRDO 

• 	near Sir/M%m 1  

Reference your application for Item. No. 	of our Advt. 
• 	 . 	•o 4. 

With reference to your Interview on 	br c6 S for the 
post referred to above, we are glad to inform you that your name 
has been recommended for apPointment to the above post. 

Directorate of Personnel (Pers-5) will write to you shortly 
for completing the formalities and issue of.. formal appointment 

• 	letter, Further correspodence, if any, may be made direct with 
Directorate • of Personnel, 	Defence Research & Developernent 
Organisation, Ministry of Defenàe, 'B 1  Wing, Seña 	hawan, 
New Delhi - 110 OIl. 	 • 

YÔurs faithfully, 
1vv 

• 	 -p & 

for DIRECTOR ÔENERAL ESEARCH & DEVELOPEMENT 

Copy to :- 

DOP/Pers-5 

	

• 	 • Q% . 	 • •. . 	 H 
• 

• 	' 	: 



-. 	 -. 	' 	 --'--r----  - - - 	- - 
S. 	

• ••, 

c 	 - 

St 	

- 

/ 
 

• 	, 	 REGISTE 	 V 
No13889/1/D/Prs5 

- 	BHA1AT SARKAR 	 ' 
- 0 	 - RAKSHA NANTP.ALAYA 

ANUSANDHAN TATH VIKAS SANGATMAN 
DHQ P0 NEW T)ELHI - hG 011 

7tJ April 1989 
OWKE 

To:  
• 	 ,••_j.•-' 	

•• 	 '•. 	
0• 	

• : --.: 

- 	 '-)r. ASOK IWMAR SANNIGIthHI 	 - 
AllIndia Soil and Land Use Survey A

l 

• . 	.424/95/2 0  6th.Majn,15th Cross 	.. 	'. 	.•• 	' 	-•.'- 

MalleswaraIfl, angalore 560 003. 	
/ 

• 	• 	 • 	

•' 	
1.. 	'.. 	 :. 	 • 	;-. 	- ': 	 - 	i 

.5 	 • 0• 	 •• 	-'' 	
S•5 5'.• 

Subject : APP0INTNT TO THE POST OF SCIENTIST 3 IN DRDO 

Sir, 
- 	 L 

I rn directed-to say -that the President is pleased to 
offer you a post of Scientist ' B' (Agriculture Science) 

• 	(Group 'At Gazetted) in the Defence Research. and.DeVeloPrnent 

S 	£rvice 	cn adhoc basis for apeiod o one year:ofl'e pay 
of Rs22O0/.' 	(Rupees two.thousand two hundred only) 

4000 per'monthin the pay scale of Rs. 
you-wiJJ'i,alo b41ej4tled tO 	aw,allowanCeS 'at\ theateS. 
permissib&eQe1nra1 Government" Servants .6f euiva1ent 	.qt 

• rankfrom time tote> 	. 	 • ..•'• 	. 

2 	Your ppointment issubject to your being found 
• medically fit by a Medical Boad. The dat, time an place;' 
of Medical ExaminatiOn will be.communicated tb 'you -dietly 
'hy the 	 No travelling .all.wance.wil' 
be admissLbl,e to you. in .respect of joureys,per . onCd in - 
connection with. Medical Eamnt'iOfl. 1 	 . ..

...
. 	 . 	 • 	 . S  

• 	 . 	 : 	 •• 	 S 	 - 

3. 	The appointment may be terminated at any' time by a 
Month's notice giye.n 	either side without assigning any 

• 	reasbn. .The Appointing Author1t, hbwever reserves th" 
• 	right of'terminatiflg yoUr sErviceS at any time by making 

payment to you of a sum equivalent to the pay and allowances • 
f or the period of notice or the unexpired portion thereof. 

• .- You will be liable to serve'.anywhero in India.-\ 	• 

.5, 

 

You w111 not be'entit1d to any travelllng• al19WnCe' 
for joining the appointment. 	 . S 	••• - 	

5 

6. - 	Yo' will be requird to take oath/affirm In tHei  

following 	 . 	. •, 	 . 	. 	•- 	• 	•' 	'• 
S 	

• 	
'•t. 	 • 5' 	 •- 	 .., 	

• 	.5 

1 
• 	 " I 	

0 	

• 	
do sa.t"i1..err.Lv'affirm that 

I yffTTe faithful and' 	t-ie a Jiic to India 

0 	• axd to, the Constitution of *ia.a: by Law 	H 

.2.. 

V 

S. 



r. 

- 	 -- - 	 - 	-- 	 , 	- 	
-: . .... . 	 . 	 .. 

-c;' 	 . 	 .. 	. 	., 	 .f__ ._ 	.. 	 . 	. 	. 	
•1 , 	.. 	

: 	• 	,, 	
.;'.• 	

Jk:.:. 
I 	 S 	• 	. 	,. 	 . 	, 	. 	,. 	 . 	F . 	. 	' 	 ' 	 .. 	. 	,,• 	 .. 	. 	: 	• 	• 

that I will uphoid.the sovereignty abd.integrity ,  of 	• 	. . 
India and that I will carry Qutthe. dutiesofrnyoffice 	. 

. 	loyally and witliimpartiality. 	Soheip m. Gód.., , 

in acc'rdrice with the Certra1 Civil Services (Conduct) 
Rules, 	i961, 	rc,u w111 not be eligible for appoi.ntrnent under 
Governmcnt of India, if you have more than one spouse living. 
You are, theref're, requested to complete the dcclaation in  
the attached form and forward it to this Department alongwith 

- 	your acccptance.  
r 

If any 2zclaration given or 	pornati '-tb fuñishcd by ,  you 
proves to be false o? if yoi areLfountd  toi- ve wifülly suppre- 
ssed any matprial infprmatio, ypu will be liahl 	to romoval 
from the serV.ce and such other 	ction as Government may deem 
necessary. 	 y 

If you accept the offer on the terms and conditions 
detailed above you should intimate 	your acceptance of the 
offer to this Department within ten days 	f reccit ofr this 

• 	letter and should repör't 	ôr duty to the Diretô 	•Dp: 
within fifteen days of the date you are declared medically fit 
by thsmDepartment'a.fter scrutiny of your Medicl Board 
proceedings. 

Yours faithfully, 	, . 	. 	. 	.. 	 ... 	
., 	 . 	.. 	 .. ................. 

- 	- - V - 

J3. K)'USHIK) 
/ 	JOINT DIRECTOR OF PERSONNEL 

,..., , • S .  .... S. 	 ,. 
Copyto- 

The Director 	 : Dr. Sannigrahi has been declared 
De:Eence Research Iab0, 	fit for appointnent in1 DRtO and . 
Post Bag N6.2, 	 may be allowed to assume the 
ezpur, Assam 	784 001 	appointment. 	lUs Medical Board 4 

Proceedings are sent herewith. 

RD/Pers-6 

RD/Pers-8 
. 	,. 	. 	. 	. 	• 	,... 	. 	. 	..... . 

- 	
fr. 
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No.13889 	j 1 /RD/Pers-5 

Bharat Sarkar 
Raksha Mantralaya 
Anusandhan Tatha Vikas Sangathan 
DHQ P0 New Delhi-hO Oil 

To 

. ZDr#-` AS0KE KAR SGRAHI 
Scientist ftBe 
c/o. The Director 
DRV Tezpur (Assam). 

AuQust 1989 

Subject APPINTMENT TO THE POST OF SCiENTIST EP IN DRI)O 

Sir/ 	 .. 

The President is pleased to appointtX Dr. ASOKE ItiMAR SANNIGPAHX 

to the post of Scientist 'B'  (a gazetted Group 'A' post) in the Defence Research & 

Development Service on a pay of Rs.2200/*'(Rupees -two thousard t hured 
01Y 	 ) in the pay scale of Rs. 2200752800B!10004OOO/ 	. on 

regulr 'basi vith effect from the date you reported for duty. as Scientist ' in terms 

of this HQrs letter of even number dated 24 April 89, you will also be entitled 
torw . lfownces, if any, at the rates admissible subject to the conditions laid down 
in the Rules and Orders governing the grant of allowances in force from time to time. 

2. 	The appointment will be on the following terms and conditions:- 

The post -is temporary but is likely to become permanent. You will be subject 
to condItions of service as applicable to temporary. civilian Govern-k 

ment servants paid from Defence Services Est1matt5Lq ccojdance with 
the orders issued by the Government of India from time to time. 

You will be on probation for a period of two years. 
)p 

The appointment may be terminated at any time by a month's notice given 
by either side, viz. you or the...Appointing authority. The appointing authority, 
however, reserves the right of terminating the services of th, appointeeIN. 

- at any time by making payment to you of a sum eqi7lth 	the pay 

and allowances for the period of notice, or the unexpired portion thereof. 

You will be required to serve anywhere in India or- outside 
............. 

You shall, if so required, be liable to serve as Commissioned Of fier in'. 
the Armed Forces . for a period of not less than four years including .thë 
period spent on trainirg, if any, provided that you (i) shall not be required 

to serve as aforesaid after the expiry of ten years from the dat of appoint- .  

• 

	

	 ment and (ii) shall not ordinarily be required to serve as aforesaid after 
attaining the age of 49 years ( in case :of Engineers.) or 45 years ( in the. 

• 	 case of Doctors ). 	. 	 . 	. 	. 	 . 	 . 

	

- 	
. 	Contd ... 2R 

-' 

	

I ' 	 . 	 ., 	 •• _.-.--- 

- 

(V 
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(f) In accordance with the Central Civil Services (Conduct) Rules 1964, you 
will not be eligible for appointment under Government of India if you have 
more than one spOuse living. 

3. 	if you accept the óffçr ;pn: the terms and conditions detailed above, you should 
intimate your acceptance 6f the offer to this Headquarters. 	. 

S 	
• 	 . 

S. 	 ..i1...) 

S 	
. 

	

• 	 yours.faithfully, 

... 

S 	

S 	...... :5 	 ..• 	 .... 	. 

OZNT. Director of Personnel. 

S ..  

Copi.to: i................... 	:::::::c: 	. 	. 	'. 	S . 	 . 

S , 	 • 	 . 

TheiDirector 	 with reference to their I o 

Rectujtment & Assessment Centre.(DRDO) 	. 	letter . No, 4/95/RAe/Ba 
Timarpur  
Delhi 	. 	 S., 	 •, 	 ,• 	

. 	 .• 	 dated. 	. . ...  

LO 

The Director  

	

.5 	

. 

a 
5' 
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To 	 / 	 E - 
The Director - 
Dte o Personnel (Perf3-.5) 
1D Organ ;ition 
inistrjof Defence 

l  wthg, Sena phawan 
DEIL_i40 011 

(Through the Director, DR!. Tezpur) 

\ SUJ3 : 3ECIAL DUT'' ALLOWANCE AN A!PiAI 
- 

'Sir,  

With due recpect I beg- to sutirit the following facts 
with the hpce to accord your 3ympathetic consideration and 
fa'jourah1e order. 

i got an appdi:inent and,,joined In the post of • 
Scientist' ' in Defence Research Lthoratory,ezpur on 08.59 89 
after being relieved frQn m' duties as Senior Research 

- AssiStant in All India Soil & Lend Use Survey, Banalore, 
a Central Governmnt Departrnent.under MinIstry of Agriculture. 
I joined in that service on 11.1.84. I had rendered about 
5 years .4 months., regular 3srvice. My previous Serviqë i 

-45 

continued with the pre3ent service for penaionary and other 
benefits as per-rules. (vide 1etter.ko 9 E12-2/NG '.4/92/7468/2. 
dt. 07.12.89 of Govt of Iidia, AIS & LUS, New DeThi"-an 
DO R&D letter Uo, RD/Per5-E3/11740/c'C 1  dt.1 10.496, both 
copies enclosed). Hence my service is 	 rom 
3ar2çalore to Tezpur,Assai, a north"eastern state. 

J3esides. that 1 iu resident of NinQpore District . 
of Wt Bengal whJchdoes- not come under the purview of 
north eastern reczion.  

5. 

In a1itipn tpmy pay and allowance, "I was drawing. 
SDA upto September.1996,' but this was stopped fror ,  Octoer 
1996 onwards. la this connection I intend to draw.your Uri 
attention to ara 12 	gc -258 (Swruys Hand liook 1977)'thcre 
it 15 clearly tatei any Govt em2lo'fees who have All India 
transfer liabIlity on posting to North eastern rgiowil1bo 
granted-secial ulat"y allonce. Since 1999 I transerred 

"- 	DIJ Detach 	 n nent in Aruiehal Prdsh and Nagalanc and 
worked there. 	 . 

In view of the .ositiori explaiàc.i above I would like 
to request your kindsoif to look into the matter generously 
and issue on ordOr in my favour to irawn special duty: - 
ilo:ances as uolicabI to vt servants to take 'p 'jOb In 

North East area,  

I shall be highly obliged to.you if an official order 
is issues to draw the said allowance,to ine. 	- 

_5 	 5' 

/ 

Thanking you. 

S 	 . 

2 N  

6W,v 

Yours fithfully. 

Dr. A.. - 1, SMITIGRAHI ) 
SCXENTIT 'C' -. 

DEL, '.L'EZUR (ASSAii) 
Dt02 Aug' 1997 
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To 

The Director 
DEe of Personnel (Pers-8) 
R&D Organisation 
Ministry f Defence 
B' Wing) Sena Bhawan 

New Delhi 110011 

(Through the Director, DRL, fczpür) 

Subject :- Special Duty aHowanec for senng in NE region 

Ref (1) My application dated 26.8.97 	 . 
(2) DRL letter no. 5032/AE dated 18.9.97 
:(3) Your letter no. RD/PERS8/11740/Sc'C' dated 10.10.97 

DRL letter no. 5032/AE dated 10.2.98 
Your letter no. RDIPERS-8/11740/Sc'C' dated 18.3.98 	" 	 V  

sir, 	 V  

Kindly refer my application dated 2611i Aug'97 (copy enclosed) which was forwarded to you vide letter no 
50321AE dated 18th Sept'97 	 V  

• As per para -2 of local test audit report (enclosed) SDA will not be admissible to residents of NE regions 
and also to locally recruited posted in NE region. In this connection, I am to mention that 	/ 

V 	 a) 	I am a resident of Midnapore district in West Bengal, not of NortheaSt region. 	
V 

I an not locally recruited at DRL, Tczpur. 1 was selected as S 'B' by RAC, Delhi, a central 
recruitment authority of DRDO. 	

.00 
Before getThippointment at DRL, Tczpur, I was working in All India Soil &Land Use SufA 	M1  
Central Govt. Organisation of Ministry of Agriculturç i.e. outside of NE region. 	 V 

My previous service is 'continued since 1 L1.84 with the present service for pensionary and other V 

benefits. 
 

I was transfered by DRDO HQ and served in DRL detachments situated in Arunachal Pradesh 
and Nagaland. 

 

In view of above, my case may please be reconsidered and issue an order for allowing. me to draw SDA 	V 

accordingly. 	V 	
V 	 •. 	

V 	 V  

Thanking you, 	
V 	 V 	

V 

V 	 yours faithfully 	
V 

Dated . . . 3 rd 	 J-y'kI'tft 

Enclosures .(2 nos.) Y V 	 ' 	 •: 

V 	 (Dr. A.K. Sannigrahi) 	. 

DRL,Tezpur 	. 	 V  

V 9ç  

V 	 V 	

V 	 V 

V 	

V 	 , 

V 	 V  

V. 	 V • 	 _ 	 V 

t VVV  

f 	 \ 
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A1'ThIEXURE - F 

To 

The Director 
DRI, Tezpur. 

Sub :- Payment of Special Duty Allowance 
V in in N . -E.Rel ion 

In contInuation of my application dated 23.7.98 

I am enclosing herewith 'a copy of cãassification /guidel±nes 

issued by Deputy Commissioner (Firance) ,Kenclriya Vidyalaya 

San gha than ,New Delhi vide let ter NO. F130/46 /KVS/B udj et 

dated 4/5 March 99 in support of my clair. 

You are requested to forward my this application 

for grant I ng SDA to a p pro pr lat e a ut hor ity . Further 

progress may please a lso be htma ted to me 

Thanking you. 

Place : Tezpur 

Date :- 05.7.99 

Enclo ;- As above. 

Yours faithfully 

- 

(L. A.K.Sa.nnigrahi) 
Scientist - C 

.JAA' 
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To 
The D.rector 
Defene Rarch Laboratory,  
Post Bag NoeZp Toppurs  

SUB a 	idut11nceEorjnn 

- 	My Epiieation dated 2687 23798 
• 	and 057.9 

S i rQ  

With due honour X beg to e3mit the following few 
lIneS for your kind consideratIon and ugént action in 
connection with contintious denIal of my SU 

That after pródüäing the ciroular Roo 11(3)/9.Xz() 
dated 120l(,1996 of M.taistzy of Flaancep btt of Expenditure 
(vide circular of Deputy Coiaioner (finance), 1(endriya 
vidyalaya 8angathan Lo. 	30 46/K1S/ Budget dated 
4/5 March, 1999, ,  enclosed with my application dated O5799) 
also -you have not intimated me any thing positively for 
which I am under contjnous 	r j jp 0  

Under the above facts and circumstances X once 
again appeal you to settle my i$8Ue Of sDA  by an early ,  
date athewdso for the intozpetation of the entire facts 
Z have to appr ach the door of Justice without any more 
delayG Mearly action in this matter is solicited 0  

Thkgyau, 
Yaur9faithf*iilly, 

Place s Teezyuri 	 Si4NGHZ 
Date 8 24 th Aug, 1999 

	
Scientist Ica 

LI 

-• 	• 	
• 



Please Address 

• All correspondence to the Director 
Fax (03712) 20534 

Phone 
• 	army (037124) .636!, 6512 

CLy (03712)20534 9  20508 0  82704 
GRAMTEZLAB 

No. 0 N31, 

TT 1Ti, e79944M rfl fr 
WT 31 1ñTT Ohmm 

ID 

Ministry of Defence 
Research & Development Organiáation 
DEFENCE RESEARCH LABORATORY 
Post Bag No 2 
TEZPUR (Assarn )-484001 
Date : 

TO 

r, A.K. Sannigrahi 
• 	Sc'C' 

.rLeur(Assam) 

SUB : SDA FOR SERVING IN NE REGION 
- 	 -- 

Refer your applicatIon dt0 24th Aug099  and previous 
appii•cationdt 0  26th Aug'97, 23rdjul98 ad. Oth Jul'999 

20 	Your application at0 05th Jul° 99 alonwith enclosures 
in original form was sent to ED HOrs BOP(Pers8) vide DRL 
Tezpur letter No. Dan 5032/AE dt 08th Jul' 99 with a copy 
to CDA(!D) & 1cDA(D) for their necessary action. So far no 
reply has been received from any of the referod authorities0 

3 o 	Your application dt.26th Aug'7 is presently under 
conaideratio by CGDAe  New Delhi the highest auth in Defence 
Acounts. CODA through CDA(ID) has asked certain information 
with regard to your recruitment to DRL,Tezpur as SC' V in 
May'89 vide DA(1D) New Delhi letter N60A/1326/p?/rg 
ct03 Au°99. The information asked by CDA has been sought 
from DO? (?ers5) DRDO wo New Delhi vide DRL letter No.5O32/A 
dt. 25 Aug'99 @  the concerned auth résjonsible for your 
recruitment to DRLTQ 

• 	

j&•• 	 • 	 .- 	 • 

4 	• As and when déciâion of appro4  ate auth with regard to 
auth df SDA to you Is received by this laboratory the Sne * 
will be communicated to you. 

5. 	The above is for your information 0  

( SURENDRA NG ) 
•LT Cot • 	• 	 orFICEIt  
for DIREC ORV. 

• 	 . 

	

- 	I - - 
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A 
FAX 1 	0141.70 

T61orni:j : 	1I3Ai - 	
:: GSu.Gg, 	5üU7, CQ7Q. 	u5y 

- &itIy 	ViDY1Ayfj Sfl)ATI1Jul 
1U, 	Intiti. 	1oI)%1 	rn 

I1flht1 Joot 3inj;h 	Mi, 
liow DoiiO 016 

rtoc1 s 4/5lflrch,19c9 

The I:jtt, 	0ru1tinioner, .. 
ICenririji 	'1 1f11iç 	IvtIln, 	

t 	.1,  Rogion1 0iT1c, 
 G 1Uhtj/Sj1cijir j 

Sir, 
•0 

I ct 	
(uroctoci to rorox' to ULtr office' circulnr fluc1 ot/part,II, ilatoc'j 25th Soptonboz', 1997 circu1ntj 	tIo:Minj.y 	ç FijlZthco, Doptt. of 	cp0flc1jhro 0F 1b.i1(3)/ 	11(D) 	4ntot reenr(Wia 12/01/1996 Spoc.tal Wty 	ijj 	for. 	vilin 11 01:1)10yoo n  working in thio SthtO anl tiio Union Torrjtj 

in Thrth tijtorn 	Your flttontj lr 	
iflvitocl to thIr Offico lottcir l!o.Fo13Qi6/Jcs/j3uot/pt 21/Oi/i9 fib 	(lflt0l clarifyjir tho onditioii 	to bo fUfilboi for tho c1r'm1 of Spooin. Duty Ilbouro by t!io oiploy 	of 	O/3, hf tar i1.:nuo of thin olarifjcnthry lottor, 	tili 	o hnvo boon rocoivjs lottor 	frori ooi:to of tha Iutriyn Vic 	ii 	for coct,Ut furtlicr clnrifjcntjj1/(.uj(lO1jflQ 	for tho P/noIl;oc..spocja1 	)uty fa1oin0 Tue 'nttcr 11n3 beo 	roe 	no 	the • fol1ouanv cThr]ficntion./CuilolI01 	ro irnUcl or roguintj 	clrcnn1 of Spo1a]. 1jty.)J 	

'O 	:- 	 - 

() 

- 	(1) 	L1;itiU. 	tr;njfc:• from 	 DA 	util  Out 	 be pnynbbo z4o the 	LjOfl to flE 	 - 	4 ," 
• (ii) 	Roquo 	Thnrer 

. 	DA táll3tot. ho pnb10 (n) , 	 - 

• 
• 

i) 	kpoint:nt by protjo,i e. 	 Sh idll. ho poto( 	to IU 	°t.io't fron 

•1 

OUti(10 the Rcion 

(ii) 	2to!ioiit 	 - 	- 
@i) 	KVS/Ccjiitrci) Govt/C 	i,/tt • iiU ho pflynbbo IO1IO3 crp 	uorkiz 	out:Mo the 1ll. 

on their coloction nji(I flppOiflt.':)a,t ifl IJRq;iOjl.  (b)' 	Othor cnhjcc1:itoo bo1oj1 	f1l outi 	tlio on thji 	cobat 	Cql 	 - 	' 	- •A 	'll boph1. n the lbrth 	crji RaUjoll .j• on q poet h1vj 	 - AiU Inlii TrinQfor Unbility. 
2 	It 	iY p10 	beioto4 	t!Ht Vi 	thff 	Tonchin UC 	in not 014j, -0  for ij. pnyimc 	of 

ou 	c:iit1, 

• 	(••• 

•.c'_ 

- 	. 	 . 
- 	( 	 • 

Dr'• 
I• 

•- 	(.2 

- 	• • 

• 	

-• 
Hi. 
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IN THE CENTRAL AJ)4INISTRATIVE TRIBUNAL:QUWBATI BENCH 

	

I 	 GUWARATI. 	 a 

OA.NO.17 of 2000 

Dr. A.akoke Kumar Sannigrahi 

- Versus 

Union of India & Ore 

WRITTEN STATEMENT FOR AND ON BEHALF OF RESP(DENT JOe • 1 2 3, 
I t  Sri 

Re'aearck Laboratory, Post bag No.2TeJpur,&ssan do here1' soleanly 

affirs. and state as follows : 

That I an the Director, Defence Reaeearch Laboratory,Post bag 
No.2,Tejpur and I have been iapleaded party Respondent No.3 in the 

'Original application.I have received a copy if the Original Appli-

óatjon gonethr.ugh the sane and understood the contents thereof, I 

have been Authorised to represent Union of India and •ther Official 

kespo*ãents in the O*iginal Application as suck I an canpetent to 

erify and file this written statesent in the Hoa'ble Tribunal. 

That this answering Respondent dews not adait any of the facts, 

statenenta, allegations nade in the Original Application save and 

except those have been specifically adnitted hereunder in this 

sritten statenentjurther, the statenents which are not born on 

record have also been specifically denied. 

3.' That as regards the contents of paragraphs 1,2,3 of the Origi-

na]. Application this answering Respondent does not nake any coanents. 

4.( That as regards the cintents if paragraph4(j) and (ii) of the 

Original Application this answering Respondent respectfully states 

that the Applicant Dr.Aaoke Kuar Sannigrahi was recruited as 

ScIentist 'B' for Defence Research Laboratory, Tepur as per 

advert1anent No.17/RAC/88 published 'by Recruitnerit and Msesaent 

Centre nix (in short RAC) New Delhi an agency responsible for 

recruitnent of personnel in Defence Research and DevelopuLent 

Omgnjsatjon (lishort DRDO). The Applicant, who was a Senior 

ReBe,aràh Assistant at All India Soil and Land Use Survey,Banglome 

appli.ed for the post of Scientist 'B' for DRL, Tespur and fi*ally 

he gt selected. 

4'  

1- 

U7 

Contd,. . . .2/- 
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A photostat copy if aforesaid 

Adverti.aement is annexed herewith 

and marked as ANNE!flRB-R hereof. 

The applicant was asked acceptance of joining the po8t at DRL 

Pezpur , vide Research and Devel.pe*ent Eead-aarter letter No. 

13889/1/RD-pere-5 Dt 24.4989. 

A copy of the aforesaid latter 

Dt 244.89 is aniexed herewith 

and m*rked as ANNEXURI-R 2  hereof. 

In pursuance of aforesaid letter Dr.Sannigraki,The applicant aec-

pted the offer of appointment to the post in DRL Tezpur vide his 

letter Dt 28.4.1989. 

A copy of the aforesaid letter 

Dt 2.4.89 is annexed barowith 

and marked as ANNEXURE-R3  hereof. 

The applicant resigned his previous appointment at AU India 

Soil and Land Use Survey,Bangalere and the concern Authority 

relieved his vide No.E.20-109/83.BRC/1729/4 Dt 5.5.1989 and 

joined DRL,Tezpur as Scientist 'B' in his first appointment in 

DRDO on 8.5.1989. 

A copy of aforesaid letter 

Dt 5.5.89 is annexed herewith 

and marked as A11EXURB-R 4  

hereof. 

50 That as regards the contents of paragraph 4(111) and (iv) 

•f the original application this answering Respondent respectfully 

states that special Duty Allowance (SDA)being given to applicant 

upto Sept'96 was stopped alongwith all ether in-eligible orsr.4V 

gant of DRLT.The applicant became in-eligible pmrmmmLixx for 

grant of SDA on account of not meeting the conditions laid down 

by Hon'ble Supreme Court in their judgement delivered on 20.9.1994 

(In Civil Appe4 No.3251of 1993). Clarification on SDA for Civilian 

aplaees serving in N.LRegion have also been issued ylde 0 1 No. 

2001 4/3/8_E,iv Dt 20.4.1987 that for purpose of sanctioning SDA 



/ 
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of the members of any Service/Cadre or incumbents of any post/Group 

pists has to be determined by applying tests of Recruitment 

one, promotion zone etc.i.e. whether Reouitment to service has 

made in the basis of an All India liability.A more clause 

the Appointment letter to the effect that the person concerned 

liable to be transferred anywhere in India did not make him 

gible for grant of SDA. 

BA it further stated that the applicant 

not entitled to SDA due to following reasons : 

) The applicant has been posted to DRL Tqpur as his fresh appoint-

ent at his own option and he has not been transferred and posted 

o North-BasternA Region from outside the Region.The Hon'ble Supreme 

•urt in their judgement and order Dt 20.9.94 passed in Civil Appeal 

o.3251 of 1993, among other, held that the persons who are not 

ransferred and posted to North-Eastern Region from outside the 

on are not entitled SDA. 

) Counting of his past services is merely for pensionary and 

thor retiral benefits.However, it is not for granting SDA since 

he applicant had resigned his previous post and joined, the new 

esignment a fresh at his ewn option at DRIA Tespur. 

)As has been held by the Hon'ble Supreme Court in the aforesaid 
as stated above merely because of the clause in the appoint-

ent order relating to All India Transfer Liability and that the 

fficer Resident of N 8 Region does not make the applicant eligible 

or SDA. 

• That as regards the contents of paragraph 4 (v) and (vi) if 

he original application this answering Respondent respectfully 

tatee that payment of SDA to applicant was stopped since the app].i-

ant had become ineligible for the grant if SDA vis-a-vis the 

foresaid judgement and order of the Ron'ble Supreme Court 'Dt 20.9.94 

well as Govt. of India , Ministry of Finance, Dept of expenditure, 

N N..11/95E1I/B Dt 12.1.96* 

A copy of the aforesaid 0 M 

Dt 12.1.96 is annexed here-

with and marked as AIN]XURE-R 

hereof. 

e allegation if the applicant blat his Representations have not 

en taken into account by the Respondents:;is not oorrect.To wit 

Contd,... 9 .4/- 



V 	 - 4 - 
- 	 a 	I  
i)Representation aad. on 26.8.97. 

ii)Representtjon forwarded to Directir,DOp,(pers...5),Respofldaflt 
No.2 on 18.9.97, 

iij)Clarjfjcatjon sought by Respondent NO.2 on 10.10.97, clarification 
sent on 1042.98. 

iV)Clarifjoatjon asked on 15.3.98 by Respondent No.2 reply sent 
on 31.798and 10.9.98. 

v )On 14.9.98,Dop (pers...8) directed to seek comments of CDA(R &D) 
in the Repres.nttjo •  

vi)CDA(R&D),New Delhi was appriached on 14.12.98 for their comments 
and advice. 

vii)CDA(It&D) on 15.1.99,Directed by DCDA (R&D) Delhj-54 to examine the 
case with reference to relevant orders and furnish their comments 
preliminary Audit Report, 

furnish their comments on 5.2.99 to ODA (R&D), 
New Delhi. 

New Delhj asked clarification with regard to recruitment 
of applicant to Respondent No.3 on 13.4.99 clarification Was sent 
on 28.4.99. 

x)CDA (R&D) referred the matter to CGDA,N.W Delhj with 1egard to 
wldissibjhity of SDA to the applicant, CGDA,New Delhi asked 

certain information and details from Respondent No.3 thr.ugh 
CDA (R&D) on 3.8.990 

xj)Infermatjoa asked Was sent after seekjngthesame from DOP 
(pers._e) on 25,8.99, 27.1.2000 and 11.2.2000, 

xii)Kowever disposal if Representation by the competent Authority 
is still awaited. 

6. That as regards the contents at paragraph 4 (vii) 	if the 
•rigjnal application this answering leapondent respectfully states 
that 

the circular issued by Deputy Cemmisgiomer Kendrfja Vidyalays 
Sangathan referred to by the applicant pertains to personnel 
with landriya Vidyalaya Organisation and the same is not applicable 
to personnel working under Ministry if Defence,The applicant 

is governed by the Ciroular/Instructjofl/.der issued by the Ministry 
of Defence .Hence the claim of entitlement of SDA by the applicant 
on the basis of said circular is not tenable as such the original 
applicatjin is liable to be dismissed. 

7. That as regards the contents Of paragraph 4 (viii) 	at the 
original application this answering Respondent respectfully states 

Contd. ....I/.. 
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VMW 
that as has been already atatedjthe applicant is net eligible 
for entitlement of SDA via-a-vie the Gov*.ef India,!inistry of 
Finance,D.pt of Expenditure 0 M Dt 120.96 as well as the Ren'bie 

xttiuix Supreme Court judgement Dt 20.9994 passed in Civil 
Appeal No.3251 of 1993 as such the allegations of the applicant 
that the matter of granting SDA to the applicant has been delayed 
and he has been deprived of his legitimate due is not correct, 

89 That as regards the contents of paragraph 5 (i to viii) of 
the original application this answering Respèndent *eapectfufly 

submits that under the facts and circumstances as stated above 

in the foregoing paragraphs the instant original application has 
no merit as such liable to be dismissed with costs. 

9. That as regards the' contents of paragraphs 6 and 7 of the 

original application this answering Respondent makes no oements. 

10, That as regards the contents of paragraph 8 of the original 

application this answering Respondent respectfully subaits that 

since the instant original application has no merit as such 
the applicant is not entitled any relief as prayed for.On that 
count the original application is liable to be dismissed. 

V E R. I F I C LT I 0 N 

by- frtcaA— Ch 	Ut ? . c , ........ . 	•••............ ono ....... ........ ree or 
of Defence Research Laboratory, Post Bg Ne.2 9Tespur,Asaaa, do 
hereby solemnly affirm and state that the statements made in 
this verification including those have been made in paragraphs 

written 	are 
true to the best of my knowledge and belief and those have been 
made inparagrapha 	 are true 
to the best of my information which have been derived from the 
records and the rests are my humble submission before the 
Hon'ble Tribunal, 

And I verify and sign this verification this the 
datof 1t-J0009 

DEP ON E N T 
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EFENCE RESEARCHEvELCPMENT ORGNI50I6M:;';': AjvtNQ,Q17/RAC/88 

Opeiiings For A Challengln9 and Rewarding Career in the Field of Defrncet 
.: 	 . 	 . 

Research And Development  

The. DR001 undertakirs research and de4lopmcnep4oject, forupgradlng the technology to mul the muUitudh,ous rtqukements of • 
(1gh1Jsg forces ofthe count,y. &cel!cn career opportunities affording a challenging and rewarding wor* expr!ence In diff erent , . 

srcams ofdlsc/pllnes exist. Thcre are aboue 40 Laboratorles/Es(ab!Ishments located allover the country equipped with the atest 	, 
MD facI!ItIe5Labs.are located In Delhi. Bangalore, Hydetabad, Pune, Madras, Bombay,Dehradun,CochIn,ukhaim,4 
BaIJJorttec .F?? 4 	 4 	 -.--- 	 - -- 	

4 ni . 	
J 	1,Applicar,4ons are Invited for the following posWons: —  

Sclr 	
UsIF' (Rssoo.63oo)7 2 Poits  

f 	t  rItemN7&m 

	

cInaIBalflsUcRucarchLab Chandigarh)— I post 	fterp4o 
i.  

(I) t icest second class lMstersdegree in • 1 post 	. 	.. ,, 	. . J O 	 , : 

4'PhYslCS/ChemIst!y/IMths or Secheloes .O€gn Enginecnn Iom a • Essentiöl Q.m!,ficatsons: Ci) At least second cI.s BachcIo s degree r • Wecosnised University or equiv&ent. (ii) Ten ye&s research, design a' • EIeronics Eng9. (rôm a recognised university or equlv&cnt.çjj) Eigh 

	

44'4developmcntexpaicnce in the 
area ofôrmour deteating pojectiles 	yrs research, design o r  ••-$ •La 	ir immunity profiles, Performance cv&utuon of tzrminal 	elec tronic warfare and radar systems. 

	

-L L

b&Iistics and havi ns knIcdge of physi  or Che m i stry of expIo,ve/ 	Degree in Electronics (nag with spcciaIitionln Rôd& £g,f \rmour StO(CS 
and speci& Instrument8tlon required tcx b&Iistc/ /IWmNo 9(nit olNucIcarMedIcjne&MII.dkepccs D;IhI)-) '( 	 studieso(which twoycers should be in the capocity of seni 	

f i post  

	

scscntisVR&D manager in a reputed R&D organlsation Desirie 	
ESSCn(IoIEJdI,F,Cd1,OnS ()At least second cIas$stesde9rce 

from e reco9ñised University 	 (ie) equivaltnt. PtisiCs/Chemtstry/?Mths 	
Eight years research design or development experience I n the field of •: jltem No.2 (Dcicncc Rcscarch & Development £s&, Gwallor) : NucIcr Mgnetc Resonrrice Imaging 8. Spectroscopy of bioIcicaI'i I 	. 	1 post l 	' 	
systems De,rabIe Quol,flcot,on (i) D•toate degree in thc revønt 

d 	
Essentiôl Qualifications (I) At kast second cIss Master s degtee in 	field (tO Prcen ability to direct rese8rch in the øbove fields 

	

•:. Chemistzy from a recognised university o equivalent. (ii) Ten years 	item No. 10 (Interm Tct P.ane, Baasore) —1 post 
j ' t research nd development exprin in the synthesis and pocess, EsentiaiQjaI,f,catiors (i)At least second cløss 8achekws derceIr deveIopment of Orgonophosphorus 	othertoxicologc& çoni 	

Computer scence/EIectronics Eninceiing, (ii) Eight ars 

	

pounds having knowledge of instrument&/&Mic& techniques nd 	
design or development experience of real time softw&e on Vc 11/ ':. 	 measures of wfich two years 	p. 11, netwong and system hotdwre moiiiennce. Desidb!eli. 

	

shou'd be in the copacity of a Snio- ScientistJR&D Manager in o 	f,cati 	(') 	s degree in Computer SCICnCeECCtJOrICS Engine : 	reputed Research nd Development Ovgantsation with poven R& 	
(ii) Experience on tnge soft.'o,e development ønd M$4' 

	

r bilities bywyofPatents/PubIications inreputedjourn&s in the 	
Softw&e development orid person& computejUNenC  

. I above mentioned &eas Dcs,rdble Quhflc,ticwig Doctorate degree n J 	
No 11 (inte,im Test Range, Baluore) — I post . . 	 4 the reIevnt erea. 	 .  

Scientist E - (Ri. 4500-5 •700)— 3 Po&ts Essential Qw!ificitionc: (i) At 'east second class Bhclrs degree 

F Item No. 3(INMAS, DEDIl) - I Post 	
recoriisd University Or equiv& 	(i

on  
ent. i) Eight Yceis' rcseach, deslgflJ'# S : I : 	/ EssentiI Qualifications: (I) At leost second class Msters egree In ior dcvClopment expericnceIntecmety,tclec 

. ., 	Organk/Pharmaceiitic& Chemistxy/Bio-chmistry from o recognised : 
	mnttion and/or p'ocess control end/or data rccdiri,g ecquisin 

	

university or equiv&ent (ii) 'n years research and development 	-jreduc(tOn 	 ''' 
'. experience In the area of Rdiophrmceutic&s used in NucIeôr • 

field. 	

'ca 	 , Tkt Medicines. Des/tab/c Qualifications Dotootc Degree In the relevant,1 Kern  No. 12 (Electronlç.s Radar & Development Estt, Bsnalore)..,,  
Item No. 4 (ATY, New Delhi) — I Post 	

i Pt
Essentic! Qualifications (I) At least second class Bachelor's degree 

	

Essential Qualifications: () At least second class Bachcic,(s degree in 	Ekctronics/Electricai Engg. from a recognised Unrversityorequivalent. 

	

Metallurgical/Mechanical Engineenng from a recognised Univvsiry.cx 
. 	 (ii) Eight years research, design or development experience ,jn,: 

	

equivalert. (U) Tenyears research, design or  development experience J 	mlcr'ave tPnsmitter systems high voltage power supplies and 
in multidisciplinary research programmes irrvlving shock vibration, I cor1rrl circuits and microwave measurement, Conversant with trarfr 

	

stress analysis reliability studies material sciences and corrosion as, 	oftechnologyorthedesigntoprcyjuctongy • 	evidenie. by published wok out of which two years should be in ej' tio' (I) Master's degree in the relevent area . 	 " 
 responsible capacity. Desirable Qualificatiori (i) Masters degree uti1 Item No. 

13(Defenec Research S Development Lab. Hydcrab., W1  (J Metallurgical/Mechanical Engineering. 	
—.1 post 	 .:'., 	

lm!i, 

 

Item No.5 (Defence Research & Development Lab, Hydcrsbad)f 
Essential Qualifications (I) At least second class Bachel or 's degree lr%I post 	 ' 	

' Electronics & Communication Engg. from a recognised university orEssential Qualifications (I) At lea st  second  class Bachelor s de3ree in 	equivalent. (ii) Eight years research, design or  deveJopmcnt expenence j1iElectronics/Telecommunications/Electronics and Communications! 	in the area or Array Processing Techniques In Radar, Navigation end Computei Engg. from a recognised university or equivalent (ii) T c n Signal Processing Desirable 	alficacion Cl) Master's dcgrcc Inthc i'.t\' wars' resarch, d esign and development experie nce in developingji relevant ar ea 	 . 	 '1 	 'i'" 
computv;basedManaementhfo(rn:on5emfoopcc1s 	

Item No.14 (Defence Research S Development Leb. He.bad)'! 

	

(.ualif,caton,q(i) Master's degree in ElecUonics/Telecoirrnunjcatjo,.F 	PC 	 . 	
• • 

 ij 

	

Fectronics and CommunicatiorVComputer Engg (ii) Experience in 	Essential Qualifications (i) At least second class Waste, s degret i un planning and commissioning of communicatiorVcomputer systems.  
Si:kntlstD(Rs. 3700-5000) — 19 posts 	 00Eshlye4rsresedrchdesgndiCnteer in App lied U 

No. 6 (OE&L, BanaJore) — I POEt . / C T..'V) minq/parollel coniputirig/cornpuiaiional fluid Diamics. Des/rabJei'v fsStrflial()ualiIicarions. (i)AMidical cuIitication ri the first 	hthile 	Qu;ificoiiorrs (i) Doctorate degree in mothcrnatici'1hcorctical vysics.i. Ji i' 	 Second Schedule or Part II of the Ihird Schedule to the Indian 	(lDxperience In using mainframe corrputcrs 
 

	

iriical Council Act 1956 (102 or- 1956). Holde rs  of Medical quali . 	No. 15 (A1v, New Delhi) — i poet 

	

(Ickticns iiicluded in Port II of the said ihird Schedule should also rutrili 	
.Essc,itial Qualifications (i)At least second class Bachelors degree in 

	

tnecondyons specified in sub'secrion (3) of Section 13 of the said 	
MclallugicaI/Ctmi ca t Engineering from a recognised university  or 

	

Ac (il) pst Graduate Degree qualification in Ar.iation Wdicine. 	
(ii)Eigtit years research designordcvelopment experience ..f 1 (illSven years pacticel and 	 ~ indeaii;ig with M,iriric .Meiallurgy out of which at least 4 year's ton Medicine. 	

U N I J 	experience In dealing with CorroSion end l 	 asu 

	

Itrn NO. (Dtl'encctjcctronjcs R carchLabciratory, Hrabs1)3.- 	Desirable C>j&iflcoficiris Waster's degree in Met&lurgicaVChemlcal \ I 	it \ 	. 	 Engineering with 	edge of 	/MS._ 	 . 	. it/a QiJ,lif"ôt;oi,s (i) Al least Bachel or 's degree in E'ectrical/ 1 
( r uraj 
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cmNo. 16 (Naval Physical LOccanographic Lo)., Cochin)_ )tm No. 25 Essential Qtia!ificction (I) At kst second c1c . 

post 	 . 	 ,. 	 Bchekw's degree in Mech&ic& engineering from e rccors'j1 

ssentiI Qudli(icaions: (i) At least second cIossMasters degree fri. unKrersityor 	.. 

'hysics/Applied Physics or 8cheIors dkgree in Mechnic6I o 	 in the field of complex mechanisms for high reliebiIity/hih ; 

. . 	nentation Engg. from e recognised university or equiv&ent. 00Eigh5P€d 8UtOfflIC object handling and tronsfcr systems. 1hODUhIy .  • . • : 

.. 	'eors resc&ch, design or development experience in instrumenaIion COf?.(S8flt With the kifltfltiCS fld motion analysisof such mechonisms : 

: 	nd mesurcmentstcm outot'hichwo ycrs ShOUIdbC in 0' 
. 'esponsible copcity lrvng 	 group eclMtics.( bfd (fltCII SCCtIOIt DCSirab!e iid!ifiCatiOn (I) ?Mstc?s degree In.u!i.. 

t : 	Desirable QuoIificdtior, (I) ' Doctorate : degre€ In Physics/Appicd' .MCchôntC& En9inwIr. (Ii) Knowledge of  pvf 6d4 *. v4k. 
. . Physics or Master's degree in Mechanical/Instrumcnt8tion Engg. 	Inspcction methods ol precision coniponcnts. 	• 

.. . I Ittm No. 17(AddlDlrcctorofAeronautics, Bingalore)— 1 p ost ; Pe ittItur9ICI *&starch Lab. Itydcrab.d .—* posb 

I Essentiol Qualifications: (ij At Ièostsecond C185s 8cheIors degree in' 	m HO. 26z EssentiI Quo!ificetio 	(i) At kast sccond5  
: 	 de$rce in Mcchnic& Enginwing from e 

(ii) Eight ye&s research, designi development experience Inairvofti.l.univmityorequivaterit. (ii) Fourytrs rcsarch designor de1o9mc*j:.. 
ness/qu&ity assurance of aircrftJes turbine engines. Oesirb1e QiJoIi 	 In application of finite element tcthnlquc to engineulr 

. uications (I) Master's degree In Mech/AeronouicaI Eng. : 	; 	xobIems. Dirabtg Qwllfictions <I) Maste?s d€ee n Mcdonic& "  

i . Scientist C' (R.: 3OO(-45OO)'-22 poits ' 	- . 	
, 	

S• 	

nd Publicetions inU teId ofnmiC'. ?• 	I ' 

fracture 	 ' 	 . 	
: S.5 

. I Item 18(Mlcrowavc TubcR&D Centre, Bangalore)— I post 	item No. 271 Esscnti,! QvoIification (i) At Ie,stsecond cf ;', , 

Esséht! Quctions: 00 At Ieost second c'ass Bacheo's degree ii BChCIO(S d(C In Chcmic& 	Metallurgical Engineering. (iI)Forc 1 	Q_ -...::r llhi  
Electronics Engineering orMstersdegree inPtiicswith specialisatior ye&s experience inesigrv'oprbtion/mintenance of miaowocessoi'.,'1 	

:. . . 

ih Electronics from a recognised University or equivalent. 00 Four yew. bSd pocSs controt instrumenthtion for ChemicVMctaltuvlca 	'-• 4 

research,designordevcIopmentcxprienceinthefi&dofMicrcywav pIfltS DSJfdb!C Qu&ificctio's (i) Mstefs degree In OemlcaI &(ic ' .. 

tubes/Microwave engineering. Desirable Qu.,Iifications (I) Masters or MethIIurgiC& engineering. (ii)Advenccd studies inthe areasoreaction i ; •. : • 
Ph.D degree inthe relevantfield.(ii)Experience in Computer-Aided ttiflC€1in9 and poccss kibetics and trenspot phcnomeno.  S  

Eteonics/EIeric&/Communiction Engg. with Sp€ci&istion i design in e res€arch on. sirable 	a!ificstion (I) 	degree 

; d  Design nd Simulation in thcfieid of Microwave tubs/Microwa 	tm No. 23 (ATY, New Delhi) - I post 	,, 	 S  

: 	engi-ing. 	 . 	
S 	 ' . 	 , . 	

t Essenti.I JdIifiCMiOn• (i) At Iest second class BchcIors degree jn' 
Item No, 19 (Intcrlm Test Range, BIasort) - I post computer Scitnce from e recognised University x cqu&ent. (ii) Four. 
Essenti.,! Qu&i(ictions: (I) At e'st second cIss RacheIos degree r y.ars resrch and deveIopjrcnt expeiience In system 8naIysis end 

optical image processing from o recognised University or eQuiv&ent I In Computer Sci€nce end knowledge of Computer Lenguees. ' - 
(ii) Four ye&s research, design or development experience In modernt jnsuwtc Nuckar Mcdlclnc 8 Ailkd Sciencu, DcIhI - 4 posts 

• photo/mage processing techniques/optic& Imaging and intcrpete-I jtm No. 29: Essential Qu'/ific(io (i) At eeSt second CI8SS\ I tion. Desiroble QudIificOtion (i) Mester's degree in Electronics/Etec } 	 degree in Life Sciences from a recogniscd University or \\ 	
•: 

trical/Communication Eng9.(ii) Experience in use ofCinejlvend sfcquivaient. (ii) Fouryers' rcse&chend deve!opment cxprience In the 

I 	speed cameres and related eqUipment/processing. . field of moleculer genetics/radiation genetics. Desirable Quiifications 	. .,.. • 
I Item No. 20 (Defence Electronics Application Lab., Dchradun)- 1  (i) octcr degree in the relevent field. (ii) Experience in thceId of ,  ' 

1 post 	 •: 
dl 	• 	 • 	. 	

cell and moleculor biology nd recombinent DNAtechaique" 	V. 
S  

	

Sy I 	• '... 	.. 

Essenti1 Qu&ificotion (i) At least second cless Bachelos Jegee inj,Iim No. 30: Essential QuoIificôtiorzs (I) A medic& quolificetion 
• 	Electronics&CommunicetionsEngineering/TelecommunicotibnsEngg/ 1  included in the First Schedule the Second Schedule 	 - 	-- 

; 	from o recognised University or equiv&ent (ii) Four ycers eseact Thud Schedule to the Indian Medicel Council Act 1956 (102 of 1956).4 i • " 
design or development experience in microweve/millimetric weves Holde-s ofMedic& quelificetions included in Prt Uofthe said Third ev •.. 
solid state circuits/sub.systems for communications/radar systems. Schedule should also fulfil the conditions specified In sub-section . 

I Desirable Qualifications (I) Masters degree in Telecommunicotions/ f(3) of, section 13 of the said Act. (Ii) Post graduate degree In ... 
Electronics& Communiceti9ns Engineering (ii) Knowledge of dslgn/ L,diodiagnosis/Radiotheiapy. (iii) lhree years pactic& and edminls 	- 
development of microwave/millimetric wave integrated circuits usingb ative experience in the ficid of NMR irnegir end spectrOsCOpy. 	 ., 
computer software. ......... Kern No. 31: E ential Qualifications (i)At least second classMaste?s 

.1 	Item No. 21 (Air Force Tr.Inlng Schoo!, JalahiIH,Ba 
I POSt 	 University or equivalent. (ii) Four years' rescarchend developmer*. .... 

Essential Qualifications- (I) At least second class'Bochelor's degree In experience In the field of molecular/cell Biology. Deskable &iflce- . 	• 

Electronics/Communication Engg. from a recognised university r tioflS (I) Doctorate degree In the relevant field. (II) Experience In - 
equivalent. (ii) Four years research, design or development experience studies pertaining to Magnetic Resonance of Biological Systems. 	.. . 
in digital Communlcatlor/Modern' radar. Desirable Qualifications Item No. 32: Essential QualifiC4(ions ( l) A medical qualification .•, 

Ilk  
(i) Doctorate degree In the relevant ficld. (ii) Candidates withi1ncludedlntheFirstScheduleortheStcondScheduICorPe(tIlOfthe..:..:. 
experience in teaching will be preferred. 	 Third Schedule to the Indian Medical Council Act 1956(102 of 1956).' . ,. ,_.. 

Item No.22 (AcidI. DIrector of Aero, Bangalore) - I post 	Holders of Medical qualifications included In part II of the said Third 

Essential Qualifications (I) At least second class Bachelor's degree in Schedule should also fulfil the conditions specified In Sub-section 	. .. 

	

fromarecogrüsed unrversityoreqjr,Ient. (3) of section 13 of the said Act. (ii) Post graduate degree In Radiodiag- 	- 
(ii)Fouryears research, design or development experience in the field nosis/lrnaginqJDiploma In Rôdiation Medicine. (Ill) 3 years practical .. 
of Aircraft Structures with special reference to use of composites and and administrative experience in the field of NMR imaging end, ., 
type certification of aircraftJHdicopter. Desirable Ojelificaticxis Master's 	 . 	 :' .. 

II degree In Aeronautical/Mechanical Engineering. 	 Naval ChemIcal and Mttallurgkal Lab. Bombay 	2 posts 	:. 

Amiament Research and Development EstL, p 	..... postsItem No. 33: Essential Qualifications (I) At kast second class 

1 Item No. 23: Essential Qualifications (i) At least second class 
Bachelor's degree in Mechanical/Aeronautical engineering from a University or equiv&erd. (Ii) Four years' research, design or develop- 

recognised university or equivalent. (ii) Four years research design or ment experience In the areas of solidification structure P(OPatY 

development experience In the field of configuration design of wir 	
conelotion In cast irons and in the use of sophisticated equipmc for 

tunnel testing, post flight analysis, computational fluid dynamics. 	 . 	 . 	.. 
Desirable Qualifications (i) Master's degree in Mech/Aem [ngg. 	 . 	 .5.1 
Item No. 24: Essential Qualifications (i) At least second class  
Bachelor's degree in Mechanical engineering from a recogrflsed 	 -. ' 	• 	'4 
universityor equivalent. (ii) Fourycarsresearch, design or development  

	

experience In experimental stress analysis, vibrational analysis of 	 . 
externally excited systems and application of finite element technique  

:ilcx stress analysis. Desira big Qualifications PMste degret inMethrnical 	 . JL.4Vp.j4t4•,. 
engineeng. 

 



	

- 	

( 

Itim No. 43 (Dc-f. Ltstarch Lab., Tezpu, £ Dtf. 	 . I 	 . 	
Mmos)_2poiti(UR_..1,_1) 	 . I 	, 	. 

/ ° ro-suctural ev&utions. Oesioble QMcacis. ()Mosirs degree EssentaI QuaI,ficot, 	0) At let sccond cIss 	der€c in,  

7 

bK
J l Act&IU(Sy/MeChafliC& Eriu,ccring. (ie) Published wk In rcptjtcd 	 . 

-c n thc e 	res, 	 , 	 : nid Uflj 	equale. 	'rab/e 	/'fic6( 	(j) 	 . • 	. Lc 	ia  Essenhio!Quolificot,ons (i) t Iest second cIs' Master s degree In EntomoIo/Ce 	(ip) Experience in wuilang at higt I 	t_ emstry with S€ci8Iton ri Physical Chemistiy from a aItitude./tempj8te cltmote 	 I 

	

recogns€d Universityorequivin (ii) Four yrs research (JeSign r 
• ftcm No. 44 (Dcftnc RisrJ Lab., T.zpvr)-1 post (Urt) 

	, with 
t 	

Essent,a! Qijo!Ific8f,r (i) At lest second cIas Mstcrs degree in kroMcdge o instnjmenI 	Des,roblç cioMcocicn (i) DOCtQ(tC Anirni Husbndtj,
,  Science from e rccognid UIYrSIt 	

b 

in Chcmstr, n the relevant ere& 	 ' 	
equIcnt tiesirb/e 	 Doctorate degree nAnimaI 	, • •l ftem No 35: (Resldcnt Technical Otflcc(H) Ban9alort) — I post Husbondtriry Science (ii) Experience of yu1cir ln Essential QtiâIf(1C6(lOflS (') At est second cL,ss Bachelor s degree in . 	

P/acqMert 
(Ii) Foury8rs fes€arch design or development xperienc in the ttId 

% OfAetodynamis and Aircr&t design and type certirication orAircrttj c Helicopter. Desirable Qua!iIIc6(,ys. Master s degreesnAe,rxIdut,cW 	

e 	 •' 	
••'L 	_ ' I

Item Ho. 36 (ResIdent Technical Office, Korwa) I pojt 	
ttem No. 46 (Dcfcncc Lab., iodhpur)-.e postsusc Essential QvâIi/icôt,i (1) At Iest second class Bochetoi- s cegree in ST-2) 

 
EIectronics/Eject,icI Engineering from a recognised University orI  ent (n)Fours research design or diopment experi entioI 	oiitc,ong (I) At least second class Master S degreeçin equiv&

ence 

Masters degree n Electronics/Electrical Engg. 	
w 

	

'Physics/Applied Phics/tnmentotion with SpeciIe$p 	n 	a 

	

the eId of.ionIcss>ems or miIityarcrft DcsirbIe QjIificôt 	
• red/remote sensinqjsolid stote Phics from o reconis d University 

	

. * 	
i equrv&ent Desirable QtjIificôtj, Doctoite derce'jn Rem(tlbYO f 

;?

. , Item No. 37 (Dcftnce ElcctionIc Restarh Lab, Hydcrab.d)— 
Sensinojinr red/solid stote Physics. 	, 	. , 	 .. 	 , i pn -•• 	 : 	• 	. t 

. ; 	Essential QuIiflcô,o, (I) At least Second cIss BCh€Iors degree in ! 
BaIIIstJci Rescarch L., ChlndJgarh)-2 posti (tSR—I, ST—I) 

• ccQ:i 	,'•; 

. •:. 	 Eineerj ftcm recogd Un 	
t6! 	!j6cti, (I) At 	 c 	Bchl 	degree 

. 	
equivalent (jj) Four years rese8rch, design 	

dIopment Chemic& Enginei 	from a recognised up 	• equaIent 
' experience in the field of ?Mnne communication and Radar Equipments. 

DesirabI Qulificötis (') Master s oegree in Oiemic& Erinecring. , 
Desirdble Qualifications (i) Master s degree in Electronics/Telecom 

(ii) 	 ri Iroces 	 kineic/Potn , . munication Engg. (ii) Kpowledge of Weapon Control Sytem/EW Sce,e arid Technology 
	• 	 • . 	 • 	'. Equipment. 	 I 	

ChmIcaJ 
ltcm No. 38(Dtfnc, Rrnarch & Dcvclopmcnt [itt. Gw.Uoi) Ittm No. 4 (Dtft MttluIcaI stah b/Ny.I —1 Poit 	• 	

iEzential  Qu hficat, 

	

. (i) At 	Second class Bchlo; degree in 	t 
EssentiI Qudll 	

i 

	

hiCdtiQfl$: (I) At least second class Master s degree n 	
llur s degree inMateriai Science from 

	

Chemistry 	(ii)Fou 	gcal Engineering o Mocter 
r recnd unirsj 	equvôlent. Desirable QIiflcoti 

.: 	O(S •  research, design or delopment experience in the etc of degree in Metallurgical Eiaing 
	Dotc de5reeJn Mlal 

tOxiColiôl effects cf heavy metals in the biologic&/erp.,ironm8 Sc
j 	 . ., 	• 	

•,'•:lthiii n 

	

degree in 	 (Naval ChmlcaI & MetaIIu,lcal Iib,Iomt)_ 

••;;:z

11 

• 	mis. 	
4 	 . 	

lo 	.  
Item Ho. 39 (Dctcncc ScienUfic IntormaUon & Doc. Ccnbc Ccii, 	sential QiJ8liflcatio 5(Atl tseconj dassBache sdegrcn — I Post 	

s'ble Qwliflcat, 	Masts degree in Cezmics Engineering. 
ESsential Qualifications, (I) At least second class Masters degree in 	

b 	h 	2 	ts 'UP.' 
Science or Bachelors degree in Engineering or Technology from a item NO. u Dtunce .,- , 	pur, — pos 	, 	• 

Essential Qualifict,ons (i) At least second class Masters degree in :ni1 	ii) in pi'oductionof scientiric/technical publications inaG.'t. organisatlon Organic/Physical Chemistry hom.ô recognised university 
cx equrvalent. or a publishinqJp,in(ing firm of repute. Desirable Qualiñcations (i) Desirable Quaiificatii. Dociora degree In the rtlevar* fids. Experience in a supervisory capacity in a phOtOtypeseifl9.cum. Item 

No.51 (INS, Lonavata) —9 posts (UR—I, ST—i)  
otfseting printing press, (ii) Diploma in Joumalism from a recognised 	

alifications (i) At least second class Bocheloes degree in 
university/instiion. 	

•Mehanil Engineering horn a recognised univeity cx equivalent 	•. 
item No. 39A. SclentlstC (Soliditate Physics Labocatory, Delhi)- Desirabl'Qua/,/catj 	(i) Master's or Doctcxate degree InMecharsical 1 post 	

Engineering. (ii) Experience of teaching graduate Classes In the ebcre 	•' 
Essennai Qualifications (I) At least second class Mstcr s Degree in discipline 
Physics with specialisation in Electronics or Bachelors Degree n 

Item No 52 —4 posts (UR-2, SC—I, ST—i) 	 y 	rq' 
Electronics Engineering from a recognised University or equivaIen. 	

na/,iflt• 	(i) At least second class Bochelor's degree In i•' (ii) Fouryears research & development experience In Semi.Concjuctors Engineering 
or Mastrys dcgie in Science from a recognlscd university 

materials and devcies. Desirable, Doctorate Degree in Physics or or equiv&ent, (ii) Master of Busirs adminis - tjon dgrre v4th 
Masters Degree in Engineering in the relevant areas. 	

specialication in Personnel ManagernenVFinancial Mrnigemrj't 1 

PEW-

Ut$5T..4)7 ()jal,flcotios, (Mstr s degree in Engg or Doctcxje degree In Science 	-1 rril * 
Item NO. 4'OlkIcntjfic Analysis Group, DcIhl etc.) _5 PO5t31ft No.53— 4posts(UR) 

 
(UP.-3 SC—i, ST—i) 	

Essenha//iflcotj. (l)Amedical qualificahon included inthe fl ' 
Essential Qualiflcation.s, (I) At least second class Master's degree in Schedule cx the Secoricj  Schedule cx Part Ii of the Third Schcdul to the Maths/Applied Maths/Statistics from a recognised university 

cx 
Indian Medical Council Act 1956 (102 of 1956). Holders of Medical equr'alent Desirable Cial,ficahon Doctorate degree in Maths,! ApplIed MaStastj. 	

lfrl the conditions spccifled in Susction (3) of section 13 of the
u  

Item No. 41 (ScMces SciectJoo Boards) — 9 posts (UR-3, said Act. (ii) Completion of compuly rotating nterrhlp. 

	

Desirable 	
: I 

SC-2, ST-2) 	
Gtialificaeioo Post Graduate degree In any speclalisaUon or DIploma in 	

, 
Essenfia/Qualiflcatj 	(i)At least second class Master's degree in 	medicine  
Psychology with specialisation in experimental/clinical psychology Chief Constnjctjon Engineers (P3. 5100-3700) — 

I POStS from a recognised unive 	or rsity 	equivalent . Desirable 	aliflcahor,s, (Non-DROS) 	 , 	.. Doctorate degree in expcnimentaI/linil Psychology. 	- 	Item No. 34 (Dtrscto,ate of Worki, New Delhi) — I post 
2 POSts(UR)  
ft 	

La im No. 42 (Del. Research Lab. Texpur & Dtf. b. Jodhpur)— Essential 	 (i)A 	 ee t least second class Bachelcs degr in 	'l 

	

0 	

"1 
Essential Qualificat ions 

(DAt least second class Masters degree in unrsity or equlent (ii) Twcth.e years experience In planning or i\gniculrure Science fromarecognised un 	'tycequr.I 	Desirable  

	

. 	 • 	 , 	0 

	

0 	 0 	 •' 	 • 	

1 
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Prescribed essential quolificOtiofls ore th 

mere possession of the same does not entitlt 

called for interview. 	 ' 

Candickles desirousot applyrng for moreth6fl 

5eparatefyfCX posts indicating Item No. of the posts. 

IL appo i ntment .1 havethC0PP0tU 

Ph.D with external registration and may be sponsored for

19. OpportunitieS are also available for study leave ft 

higher studies abroad. 	
• 	 • 

O.DP.DS Officers may be sponsored fo ab0ad 
if  

DIN 
22. Haa_=cations 1iFc ëitertained, 

Nurnber of posts against each item is tentativc nd .may.yvr. 

 
by them.."'. 	-• 	

;•• 

9.5. Knowledge of French, German, AUSSi41%1J8P0 Chineseise  

desirable qualification for all posts. 

CANVASSING IN ANY FORM VALL MEAN DISQWUFICATtON$. 

flON- 

	

Application for the post of Scicrst 	 Mm so. 

nb- 
1. Advertisement No: • 

2 Item No.: 	

[I:f
3. Details of Postal Order(s)

No. Date and Amount: 	• 	 .•, 

. 9r5Pl 

Name in lull (Sri/Smt/Km) (in black loIters). 
(a) Dale of Birth (in Chrislian era in ligures) : 	' 

	

(b) Age as on 31 AAoc . ieu' 	....., 	 . 

6 Nalionolity 	'j 	çc 	 > 

7 Marital Status 
B 1-alher s/Husbands name 

Address for correspondence : 	• • 	 • 	 • 	 : 	' ' 

Permanent Address (in block tellers with pin code) 

11 Nearest Railway Station: 
Whether belong 10 SC/ST (II yes, atlaCt),COrliIiC8lO) 	 : 
Educational OualilicaliOnS 

Course 	Unrversity/ 	• Year ;, Subcct PJcen( 

No. 	Passed 	InshtutiOlV 	•, Passing ' taken ., i of MarkS 

I Bo&d . •, •. 
(AttaCh 

I • 1 
 • • .1 

attested 
• copes) 

In ctyonologicol order from X Strrdotd (SStQHS/HSC) onwards 

prolmional Training 	 • 

[anisation 	 Period 	• , 	 Details of Treirng 

q 	
From 	 To 	• 	 ' 	

' 

Ic rmnlmr Record 	 - 	 . •. 	 ... •. • 

, 

perioci ot Designation Scale of pay Detai led 	Reasor 

seMce of the post of each post dear rip- 	,icej 

Ed~Zl

' 

fr om to held/Name hon of 

 • 	 •• • - 

Present Basic pay: 	 • 

Tcal emoturnntS 	• 	 • . rbt . 	 r)i. ,r. 

Salary expected : 	 • 

Mmimumjnin9timCrtQUitCdr 	• 

Resume of researth wcxlç/expericncc, if any 	• • I . 

Field of special interest 	
•. .. 1 	•' 	 •'i .1 

20- Aic 
odwi public sector undertaking or Autonomous body and if so the det 

Details of rtltrvcs already emplc,yed In DIIDO il :- 

11 11 
of Relatres j Relationship 	Lab/Estt In 	Post HeId' 

Have you applied for any post In DRD0 .d_aM the pest  two years'? 11 

grvepo'ocrilarS 	 c 

Sr. Nd. and Dote Name of Post 	Date of :- 	. kffwu 

of Aát 	Discipinc 	Irt 

Nry other lnlcemation 'you may wish to edd (Use separate she 

necessary) 	 • 	. 

DeclaratiOn 	 • 	 • • 

I declo.e that the Iciegoirug nfcimation Is coirect&id complete to the 
of my-cwted9e and bciicf and nhln9 has been concealed/distOn 
at any tirre, I em found to have concealed/distored any no 
irc%rnOtitXi, my eppol r*mcr* iall be liable to summary tennlnationwil 

rexiccjcO(flPCIrSatiOn. I will, If and when required, takt up duty it 

disdY of 9O.'tflYflCf egflfVW 	O1Ty'r4)Ct In India. 

Place: 
Dote: 	 Signature of (and 

,•( 	,1 

• 	executipn of civil wo'ls. Desirable Ou.alifiCal'OflS.  Experience in 

planning or execution of rna,o( time-bound projects of Workshops! 
• factories/Research Establishments. 

Essential Qua1ificati0('zS (I) At leasi second class Bachelor's degree in 

CMI/Electrical/wcharical Erneeiing cr .¼chitectrle from a recognised 

university or equivalent. (ii) Nine years experience in pLanning or 

executiOn of works. (iii) Experience in planning/execution of major 

time-bound Projects of workshops/Factories/RCse8rch Establishments 

OR Experience in Estate Management (i.e. cncroachemC, develop-

ment, usufructs and litigation etc.); Provision of civic amenities for 

• inhabited estates, arboriculttse and environmental health, civic taxes 

etc, and expert knowledge of Land Acquisition Laws, Land valuation 

techniques, rules related to negotiated purchase/hiflng of Immovable 

prope. Desirable Q lifin Kned3C of Scales of occo 

i. modation,  Budget mornonng and quantity surveng 

GU4ERAL COHDfflOI'IS 
Jrecl 

'• 	 , 	1. 
to Del enc ) Ei'a[Ch,.& Development SeMce (D4DS). 

2. Pot5 	Chief.ConstruCtion Engineers (at S. Nos. 54 & 555 are In. 

DROQ.6ut are encadred to Defence Rese&ch & Developmczl Service 

(D). 
.1. X'Promotlofl Prospectir DRDO offers excellent Opportunities for 

career advancement as Scientists. Result-Oriented motivated scientist 

can look forward to promotions to following grades of scientists: 

(i) Scientist VI P-s. 30004500, (ii) Scientist 'D': P.s. 3700-500), (iii) 

ScientistE': P.S 4500.5700,(iv)Scientist FRs.5100-6300,SOefltStG 

P-s. 5900-7300. 
Age Limiti; (i) For Scientist 'B': Not exceeding 98 years. (ii) For 

Scientist C not exceeding 35 years, (iii) For Scientist 
45years, (iv) For Scientist 'F' not exceeding SOye&s. Age is relaxable by5  
5 years In case of Govt. servants and those belonging to Scheduled 

Caste and SchuIeJribtts communities Crucial date for determining 

age i UL198 ' 3 lJlOj 
Method of applying: Neatly typeMitten applications should be 

sent to Director, Recruitment & Assessment Centre, luckncwi Road, 

Timarpur, Delhi-i 10007, preferably by Registered cover, supercribed 

"Application for the post of Scientist-" "Item No.-" on plain paper in 

the Prescribed format (reproduced below)accOrnPaflied by a crossed 

non-refundable Postal Order of the value of P.s. 8/- drawn in favour of 
Senior Accounts Officer, Recruitment & Assessrnçnt Centre, DRDO, 

payable at New Delhi. There is no fRe.for SCJST ca2d ales 1as .s1a1Lol 

? receipt of applications is 1 Au ust 19 	n respect c!f teS from 

Andaman & Nicobar Isla s LkhadWeeP and abroad, last date of 

receipt of applications irpt mber, 19 

-, 6. Method of Selcc$,lon: Awn en test may be conducted for certin 

posts atslected places. No TA/DA would be admissible for this 

• 	purpose. Persons called for interview would be reimbursed actual 

• 	train/bus fare by shortest route limited to second class rail fore from the 

• 	normal place of resdene to the place of intzlvew. 

7, Only Indian nationals need apply. 

Candidates should send two self addressed unstamped envelopes 

of 23 x 10 cms alongwith the application. 
One copy of recent passport size photograph should be pasted on 

right hand corner of the first page of applicatlorL 

Attested copies of certiflcateS/teStimonials should be attached to 

the applic&iofl form. Self attested copies will be accepted. NO 

- ORIGINALS SHOIJW BE FO(IARDED. 

• 11. Candidates will have to produce original certificates at the time ol 

interview. 

Incomplete applications or those received late will be rejected 

and no correspondence would be entertained in this regard. 

The prescribed Essertial CX01ifications are mirurnum and the mere 

possession of the same does not entitle candidates to be called for 

Interview. Where the number of applications received in response to an 

advertisement is large and it will not be convenient or possible for the 

Recruitment & Assessment Centre (PAC) to interview all these candi-

dates, the P-AC may restrict the number of cndidates for interview too 

reasonable limit on the basis of Qualifications and Experience higher 

thn the minimum prescribed in the Advertisement Or by holding a 

Screening Test. 

In case SC/ST candidates are not available in requisite number, 

general candidates will be considered for the posts reservcd for SC/ST. 

IS. CANDIDATES WORKING IN GOVERNMENT/PUBLIC SECTOR 
• UNDERTAKINGS/AUTONOMOUS ORGANISATIONS MUST APPLY 

• THROUGH PROPER CHANNEL. THEY SHALL NOT BE INTERViEWED IF 
THEY FAIL TO PRODUCE A 'NO OBJECTION' CERTIFICATE FROM THEIR 

EMPLOYER AT THE TIME Of INTEIME'31. 
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) Ministry of Defence 

	

/ 	
\ Defence Research & Deveiopmet 

Organisaj0 

	

• 	
RECRUITMENT & ASSESSMENT 
CENTRE, 
Lucknow Road, Delhj-11 007 

CORRIGENDUM 

• ADDENDUM TO ADVT. NO. 017/RAC/88 
not exceeding 45 years" i ReferencedavpAdNOSB/2B8 

ADDENDUM 	
regarding filling up the various Posts of Scierists Add: Item o. 56 (Oepu Chief Construction Engieer4 
	

Add Item No. 53-A (DES IDOC) - Scientist B - 2 posts 
Project Manager) - 1 Post (Pay Scale Rs. 3700-5000) 

	
Essenti Qualifica lions: (i) At least second Class Master 

Essential QuaIjfjcar 	
degree in Science or 2nd Class Bachelors Degre.,1 

At least Bachelors degree in 
Civil/Electrical/Mechanical 	Engineering or Technology from a recognised university/a Engineering or Achjtecture from a 

ecognjsed uriiVesity or equivalent. equiyale 	

Desirable Qualifications: (i) Experience in the editing anr 
6 Years experience in Planning & Acqu 	Works. 	

production of Scientificechflica, publications OR Exper Experience in Planning/cqj5j10 of mTj 	
ience in Supervisbry capacity in a PhOtotypesetting cum oflsa projects of workshops/fact 

i 	
printing press. (ii) Diploma or Degree in Journalism from Desirable Qua/ifjcàrj05. Knowledge oScOI of kcornmo. 	 university/intitution. 

dation. Budget control and monitoring and formulation and All general conditions etc remain same However, last da 

Planning of civil for receipt of applications for this post is 12 Sept. 
88  le  All general Conditions etc. remain same. However, last date candidates from the m&nfand and 26 Sept. 88 in case 

u 
for receipt of apphcatio5 for this post is 12 Sept. 

8for  Candidate from 	
daman & Nicobar Islands and abroad e: Caqdidates from the mairUa and 26 Sept. 88 in case'Ij4 

	
- davp 88/341 I candidate from Andaman & Nicotr IslaTids and abroad 

C. 	 'I - 

1:II 	•j/ 

.1 

Mlntstry of Defence 
•.., Defence Research & Development  Organisat ion 

RECRUITMENT & ASSESSMENT CENTRE, 
Lucknow Road, Delhi-110 007 

CORRIGENDUM/ADDENDUM 
TO ADVT. NO. O17/RAC/88 

Reference davpAdt No. 88/288 Published in these columiis 
regarding filling up the various posts of Scientists 

CORRIGENDUM 
For : "Item No.  

I Post 	
54 (Directorate of Works New Delhi) - 

Read : "Item No. 	
of Wor1ç New Delhi). 1  2 Post" 

For 	
Item No. 55 (Director of Estates) 	1 Post" 

Read : "Item No. 55 (Director of Estates) - 1 Post 
(Pay Scale Rs. 4100.5300)- 

UNDER "GENERAL CONDITIONS.. 

2. For: "Posts of Chief Construction Engineers for S. Nos. 
& 55 are in DRDO but are encadred to Defence 

Research & Developme Service (DROS)" 

Read: "Posts of Chief Construction Engineers/DepuW 
Chief Constructipn Engineers (S. Nos. 54 to 56) ar in 

Devetop DFIDQ but are NOT encadred to Defence Research & 
Service (DRDS). 

UNDER AGE LIMITS 

For . "For Scientist 'D' not exceeding 45 years" 
Read : "For SCintk, 'fl 9 	- - 



REGISTER 

V 	

EHARAT SARKAR 
RAKSHA ANTRALA 

ANDHAN  T7T1T VJ<AS SANGATN 

V 	
DHQ PU NEW 'FLHT - tiC OIl 

)-'-! Apr..Ll 1989 

To 

Dr. AS0 	cUR SANNICR1I 

?1 lAdia Soil 
and Land use Survey' 

424/95/2, 6th Main, 15th CrosS 
IIa1le5aTahrBangalore- 560 0039 

S oj e c t 	
2NT NT TO THE PO OE_ — 

Sr, 
- 	 -V  

I ai iiirccted to ay that the President 
iS pleased to 

offer you a post of 5cjefltl5t ' B' 
(Agriculture Science) 

(Grp 'A' Gazetted) in the Defence Research and.PeVePnt 

s 	vice 	
cn adhoC basis for apei0c3 

 o ore ye.ar.Ufl3 pay 

cf P. 2200/' 	
(Rupees two ithousand two hundred only) 

per month in the pay scale f Rs. 
2.2O0_75 2890b004000/  

yu-1l also be.efltt1 	
to raw allOWaflc 	

at, the rates 

Government ServantS of c:UiVaeflt 

r 	from time tot 

2. 	YoUr 
;-ointment is subjeCt 

to your being found 
medicallY fit by a Medical Board. The date, tim and place 
of Medical Examination will e communicated to you diretlY, 
y the MediCal Authorities. No ve±]1flg all nc will 
he admissible to you- in respect of journeYS pe 0cd in 
connection with Medical Exmiflatb°fl 

The appointment may be tèrminte at . any' time by a 

1omth'S notice given b either side wjthOt 
s igfliflg any 

reason. 
.The Appointing Authority, hbwcve 	

reserves the 

right f terminatiflO or services at any time by making 

payment to you 
of a sm euiValeflt to. the pay and a1iOwflCeS 

for the period of notice or the unexpied port°fl theref. 

'4.. 
 liable to serve,anh elfl India. 
You will be 

	- 

5.ou will not he entitl 	to any 
	avel1iflg 

allOaflCe 

for joiniflJ the appOiitmt.  

6. 	yo; 	
ll be reu1red to take 

0 th/affjrm in té 

following fet.:- 	,. 	 V  

do 	
affirm that 

to India 
nd 

xd to the Constitutl0fl of 	ia as. by Lw 

	

V 	 ' 	

V 	•• 	• ..2- 



(T '' 

2 

V 	that I will uphold the scveregnty and integrity of 
India and that I will carry out the duties of my c. ffice 
loyally and with impartiality. Co help mo God.' 

	

7. 	In aocrdancc with the Central Civil Services (Conduct) 
Rules, 

 
196, you will not he eliqiblo for appo±ntment. undar 

(D Govci:rnft.nt L India, if you have more than one spuse living. 
Ycu ore, tnerofnre, requested to complete the docleration in 
tc -ottached form and forward it to this Department alongwith 
your ccrptance, 

B. If any 1 olaration given or informati'r fucico by you 
proves to be flse e if you arc found tohave ifulJy suppre-
seed any iiatcrial !nformncation, you will be liihlo to removel 
from the serVice and such other action as Government may deem 
necessary. 

	

9. 	If you accept the offer on the terms and conditions 
detailed above you should intimate your acceptance of the 
offer to' this Department within ton days of receipt of this 
letter and should r?pbrt for duty to 
within fifteen days of the date y ou are declared medically fit 
by ths'Departmnentoafter scrutiny of your Medicai Board 
proceedings. 

• 	 Yours faithfull7, 

(Dr,s.B. KAUSHIK) 
JOINT DIRECTOR OF PERSONNEL 

1~:~ 

Copy to : 

The 'Director 
Defence Research Lab. Q  
Post Bag No.2, 
Tezour Asam 784 001 

Ir/ters6 

Rr)/pers-8  

z Dr. Sannigrahi has been declared 
fit for appointment in DRDO and 

• may be allowe6 to assumethe 
• appointments His Meicl.Board 
Proceedings aresent herewith. 



 

C 

'I 

Pram * 

 

Dr AJ. Sannigrahi, 
All In4ia Soil & Land Use Survey, 
424/95/2, 6th Main , 15th Cross, 
Malleewaraxn, Bangalore'-560 .003. 

To, 
'The Joint Director of kersonnel,' 
Iharat Sarkar, 
Ralceha Mantralsya, 
Anueandhan Tatha Tikas vangxa 
Safljatban, DRQ P0 NEW DELHI 110 011. 

	

. 	Sub: Acceptance of Offer of Appointment 

	

. . . 	 Scientist 'B' - Defence Research. 
Laboratory at Tejpur 

Refs 13889/1/RD/Pers-5 dtd. 24th April1989. 

dir, 

With reference to the subject cited above, I hereby: 
accept the off èr of appointment of 8oie.ntist 'B' Poet at 
Defence Research Laboratory at Tejpur, ,&ssam. 	 - 

• / .. Ihave requested the Chief Soil Survey Offioer,AIL 
/ 	In:dja Soil. & Land Use Survey, Ministry of Agriculture, ZARI Bidge, 

0 	New Deihi-flO, 012, to relieve 'from the pre8ent post to enable 
me to. join. as'Scjentjat 'B' at Defence Research Laboratory 
at TeJpir.,on 5th May 1989 afternoon, I am likely to join at 
Tejpur on9th May 1989. 

Declaration form regarding marit4i etatus is enc]oaed 
herewith as desired by you for further needful in the matter. 

ThAnking you, 

Yours faithfully, 

4 tLJ4l' fY 1t 
Bangalord 560 003 	 . 	

SA1NIRAHI Dated: 28.4.1989, 	. 

End: as above. 	 - 

L)opy forinforniatjon to: The Director, Defence Research Laboratory, 
Poet Bag No.2, Tezpur, Aesan- 784 091. 

Vt  

(A.E. SANNIGRAHI) 

/1 



NO'
jodij7  

Government of In is, 
Office of the Soil Survey Officer, 

Al) India Soil & Land Use Survey 

42419512, 6th Main Rd, 15th Cross, 
Malleswararn, Bangalore-560003 

Dated.: 3.5.1989 

RELIEVING ORDER 

With reference to the resignation letter dated. 28.4.1989 
rrom Dr A.K. Sannigrahi, Senior Research Assistant, Bangalore 
Regional. Centre, in view of his selection and appointment 
under the Defence Research & Development Service, vide their 
letter No.13889/1/RU/Pers-5 dtd. 24.4.1989, Sri A.K. Sanni.grahi 
18 being relieved today the 5.5.1989 afternoon to enable LL1flI 

to ,join the Post vf Scientist '.B' (Mricultural science) in the 
Defence Researcn and Development Service. Pr A.K. Sannigrahi, 
is being relieved of his dut±ea from the post of Senior Research 
Assistant, Bangalore. 

These z= orders are subject to final approvaJ. of the 
Chief Soil Survey Officer, AlS & LUS, New Delhi. Any recoveries 
identified subsequently shall be payable by Dr A.K. Sann.tgrahi. 

L 	e- 
SOIL SURVEY OFFICER. 

NO. 	 Dated: 5.5.1989 

Copy to : The Chief Soil Survey Officer, AIS &LUS, IARI Bidge, 

New Delhi. 

.k.A.O. Sashtri Bhavan, New Delhi 

Smt. K.C. Indiranima, Head Cierk, AIS & LUS Bangalore 
for further needfui. 

ri V.S. Nanjunatli Rao, U.D.C. BanalOre. 

km/kr 	 SOIL oURVEY OF10ER. 
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Gover111Cr1t 	of 	India 
F.  of Fiance iinLstrY 	n 

'DepartIL1t of ExPend1ttre 

iflE 0 	 0 	 . 	•0 	 ••o 	 i.  
'. 

..12.th,Jafl.1996 ) •'rl 	j'• New Delhi, °  the 

tu 	ui I 	 I 

jibjrT I 	I Q±IEUORADJ-I 
4  

; 	 - 	14 Q : 	
0 	 0 

fo 	civili 

r 

n emplOYe 	of 

Subi' Special 	Duty 	A11owan 
Government 	serving 

n th 	State and 

the 	Central 
Territor 	

of North Eastern legion-regardi 
I 	 * 

:.;''iC 	union: 

- 	t is 	dreted i 
The 	ers1gd 

refer 	to 	this 

14.12.83 	and ed 
OH No. 	

2001 , I /3:/83_E.IV 	da 
E.IV/ 	11(B) 	dt. • Dpartmeflt' Ot No. 	:20014/16/8b 

(j'.'4.1987 	read ,s1tft the sub 3ecL mcntio1d 
abo\C 

1. 	12 	8S n 
0; dia 	vide 	the 

0 

;,,• 

  2 	The . 	Goverflme 	of 	
1 

ranted 	certain 
114- - 	l4.128 	. 

- 	 —- 	flTC,vee 
abovemefltb0 	u: 

incentives to the 
Centtai Government ci ii1 	 - 

LP09t

t0 . the NE eiOfl. One of the 
inceIt1ves was 

payment of a
: Special Duty Al1OWaflcet (SDA) o those who 

• :- ."All India Transfer LiabiljtY' 0 

3 	It as clrif1 	
vide the 

bove mentioned O'1 

dt 	2O.4.198 	that .f& the 	purpOS 	
Of 6flcti0fl 

.Special 	
Düty Al1owan'• the 	

All india 	Transfer 

LiabilitY " of the members of ani 
	cry ice/cad 
	or 

incumben 	of any 	
0st/gr0uP of 	p sts 

has to 	be 

deter1d by ,pplyifl the. testS of 
	ecVUitment 

zone, 

prontotl0fl' 'zone etc1. 	
i.e. 	heth 	

recrtt.mt 	to 

service/cadre/post has been made on al India basis and. 

.H 	

uhether promOi0fl is also done'OYI th bai.s 0f an all 

India 
comrnfl senioritY jist for 

the ser 
jce/cadre/p05t as 

a hoie 	•A mere claUse 	
he apO1T- nent lpttr to the 

effecL that 	th 	
ers 	cc cc!. ed .' 
	3jbt.0 to 
	be 

/ . . transf 	-ed 	
nywhre jn India, did not 1nake,, 	

igthle 

for the gr.at of SDA.' 	
0 	• 	 ,: 	•' 	0 

,,., 	. - 
4 . 	. Some . 
	 — 

appr0al! 	th 	
0'b1e Central Admi1 strative Tribunai 

(CAT) (Guwhati Bench) 
prayit 	

for t! e grant of SDA to 

theme. though theY were oL 
	

jgibie fo the graflt of 

this alloWa 	
The lioni'bie TribUt- I had upheld the 

prayers of te petiti0flC 	
as their a 01ntme 	

letters 

carr1 	the 	
laUSe f All India Trafl$ er LiabilitY and, 

cording 	
directed payment' 0f SDA t thent. 

5. 	
In onlC caseS, Lhe direct .oflS of the Central 

AWn in is Lrflt iV 	T r I buna 
	e re i HP1 I,en ed . 
	M(%ri' i e , 	a 

few Spec iflt 	Leave 	
l'eti LiQnM sere Ii I. d in 	

Lhe 	lion' b) e 

Supre 	
Cour L b SOWO jjjt rieS/1)ePa 'tui' Ls tgai t the 

Or1ers of the CAT. 

• 

r' 
: 
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6. 	The ion' ble Supreme Court in their •jUti(.'IUL 

Uelivrd on 20.9.94 (in Civil Appeal flO. 3251 of  1 993 . 

upheld the submisSiOns of the Government of India that 

Central Governmeflt civilian employees who have nil India 
• transfer i4abi.litY are entitled to the grant of SDA,°fl 

being posted to ay station in the N' Region from outside n  
the region and SPA would riot 

be paya.lC merely because of 

the clause iiy the appointmen1t order relatir1 to All India 

Transfer LiabilitY. 	The apex Cour 
further added that 

• 'the grant of this al1ownce on to the officers 

transferred from 
outside the region to this region would 

not be vidlatiVe of the provisions .ofltailLed in Article 
14 of the CostitUti0fl s well as th ecjual pay doctrine. 
he Uon'ble Court also directed thia whatever amount has 

or for that matter 
afready beéii paid to the respond1it  
toot1e' similarlY situaed emplo roes 

	would not be 

recovered from them 	
n so far as this allowance is 

concerned - . 

7. 	in view of the rbove 
judeflh(flt of the 

• ' Supreme Court, 	the 	mnatt:r haS 	been 	exani.nd 	i ni 

0113ttltit on wi tli the H in L H try of Law and the 	following 

deClSi0flS have bQenl taken 

ii 	
the amout already paid on account of SDA to the 

4 will be waived; & 
irieligibe personS on or before 20. .9  

the amount paid on acO1flt of Si)A to leligib1e 

personS after 20. 9. 94 (which 1  also •  ii cludes' those cases in 

• 	- rspbCt 0, f which the a ,Lloaflce w s 
per t a iflir1 	to the 

eriod prior to 20. . 94, but payIn nits were made after 

this dat 
	will he re overed. 

.1 	' 	8 .j 	
Ministries/h) partmertts 	etc . 	are 

Al] 	the  
re.tuested to kep the nLoVe i mist 

uctloflS 	view for 

sLCjCt compliance. 
• 	

. 	iii 	t5hJ 
 Ill  
1' fll'' 	

(ati(U t ) CI)iOVC( 	of 	India n 

- •5\u'it an'l 	ACCOUntS 	1)('1't  	
in 

-' consul tat ion with the Comi,LrO 
	xnd 	i. Lor (i - t( rJ of 

Ind.a. 	S  
10. 

 
fljndi versiOn of t'hi3 (i1 is ezmclOSC(.t. 

Ii.. 
.•-.-- 

•"• 

- -. 	 ••: 	
• 	 (C. Bal chmandraim) 

Under Secy t the Govt of India 

I. 	•, 

-Alinis 
tries/Departmerits of the G vL. of india, etc. 

• etC '. 	 • 

Copy ( with spare copieS ) to C&AG, UPSY e tjc. 
us per standartl 

eiidorSe111et list. 

- 	 I  

if 


